
CENTRAVA ~n~A~ENcB

!  
(DESTRUT1 OF RECORD RULES,1990) 

1NDE ____________ 

I O ..ei•t••••!_!__! 

/ 	

1i/IvI.A. 

Jz 

Orders
.

Iq 

Judgthnt/Order 

Judgmeflt& Order dtd......................ReceiVed frornH.CI$UPreC0l 

ii.. 	 ............. .Pg....... 

E.P/I'v'I.P............... . ...........................
.....Pg..........  

.............. a 
 

......... ........   ............... 

SI.S ............. ...........  . .......... .  

8 Rejoinder •. 	 1 	Pg 	 to 

Pg... 
g Reply..... ..........  ............... ............  

•.Priyotl.er Papers ............... .................... I'g.. ....................  

IVleiiioof Pppe8iaIlCe ........ ........... .......... 

7. 
/ 

PCiditiria.l Affidavit................................................. . . ........•. • . . . . ...• . . . . . . . . . . 

'/ritten-Arg*_iiTier1tS .......... ... . ...........................
a. ...... 

/rxiericierrier1t Reply by Respoidents................... 

15.Amendrnent Reply-filed by the Applicant ..................... . ... ... ........... .. 

16-. Coi.iriter Rep1t -. . ..... . ...... ... ...... . .... .................... .. ................ .......... ......... 

SEcTION OFFICER(Judi.) 



	

.. 	 : 

, 0 

	

I.; 	 I 

FORMN 0. © 
(See Rule 42) 

CTL .AD NiSTT' 1RJNA 
AHTI. ENCH 

+ 

Orgifl3 AppliC3tl0fl 

WC PetitiOfl No.  

ôntrnpt1tI No. 
10  R V 1 . W:ApP11t 10 fl 

A p ic 3 nt (s) 
Re spondent (5) 

VI 
Advocate for the Applicants 

AdVOC3tC for the 

	

- 	
Rly t.Counse1 

Date- 

22*11,  s ' T. 22 
Its  6  - _74" or th 

uas. 1e&rn Mdl . à.b.s. on beMLt 

) 	
of ar.. J.L. Sarxar, 1eIrfl 5anding 

' 	

) 	COUfl 	for the aj1WayS. 

Dated 	 ............ Post on 28.11.2105. 

Dy. Registrar 

vice..chairmafl 

Mb •- 	 LQ 

• 	 28.11,205 	Mr. H. Chanda. learned counsel 

for the applicant is present. On 

behalf o Mr. J.L. Sarkar. learned 

counsel for the respondents seeks 

for hort adjouriineflt. Post on 2.12.05. 

Vice.Chaitmafl 

mó  



287 of 2095 	 . 

2. 	8.Lth 'earned ceunse for the 

applicant is resét lsIJ, a earnecj 

counsel on behaj.f of Mr,J,L. Sarkar counsej 
for the. Respondents Ees for adjournment, 

Post the matter on 7.12.415 	) 

Hrd Mr. M,chana, .lerrie 
cOunsel for the appicant arid Mr. J.L. 

Sarkar, learned atanEung counsel fbr 
th railways. 

The appiicati.n is d1spesed of 
at the . aimizsionstage;itsLf intes 

	

- 	 - 	
of the order pa ssect in separate eets. 

C r 	 - 

/\7 	

- 

Vi ce-Cha irma n 
m1 

L71 ' 	
.: 	

:. 	 .. . 

	

- 	 - 

	

- 	•.. 	 . 

	

N 	 - 

	

• 	 * 

1 	 . 	 - 

4 	 . 

	

a 	
. 



Judgment delivered by Hon'ble Vice-Chairman. 

,., 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. Nos. 287/2005 

DATE OF DECISION: 07.12.2005 

Sri B.K. Rabha 
	 APPLICANT(S) 

Mr. M. Chan d a, Mr.G .N .Chakrabarty, 	ADVOCATE FOR THE 
Mr. S. Nath 
	

APPUCANT(S) 

- VERSUS- 

U.O.I. & Others 
	 RESPONDENT(S) 

Mr.J. L. Sarkar, Railway S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE 

Whether Reporters of local papers may be allowed to see the 
judgments? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 

Whether the judgment is to be circulated to the other 
Benches? 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATIBENCH 

Original Application No. 287 of 2005 

Date of Order: This the 7th December 2005. 

The Hon'ble Mr. Justice G. Sivarajan, Vice-Chairman. 

Sri Birendra Kumar Rabha 
Son of late Nomal Chandra Rabha 
Working as Office Superintendent Grade-I 
OIo - The Divisional Railway Manager (W) 
Rangiya,Assam. 	

Applicant 

ByMr. M. Chanda, Mr. G.N. Chakrabarty, Mr. S. Nath, Advocates. 

- 	- Versus- 

The Union of India, 
• Through General Manager, 
• N.E. Railway, Maligaon, 

Guwahati - 781011. 

The General Manager-(Construction), 
N.F. Railway, Maligaon, 
Guwahati-781 011. 

Divisional Railway Manager (P) 
N.F. Railway, 
Rang iya, Assam. 

Divisional Railway Manager (W) 
N.E. Railway, 
Rangiya, Assam. 	 • 	 . - . Respondents. 

ByMr.J.L Sarkar, Railway Standing Counsel. 
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SIVARATAN. I. (V.C.) 

Heard Mr. M. Chanda, learned counsel for the applicant 

and Mr.J.L. Sarkar, learned standing counsel for the Railways. 

The applicant was originally appointed as Clerk (General) 

in N.F. Railway as per order dated 18.08.1979. After a series of 

promotions, the applicant was declared promoted on regular basis in 

the cadre of OS Grade II with effect from 01.11.2003. The main 

grievance of the applicant is that while effecting the said promotion 

order, he was given the benefit of promotion only with effect from 

06.06.2 005 instead of 01 .11.2003. It is also his case that as a result of 

re-fixation of his pay the basic pay has been reduced. The applicant 

being aggrieved by the aforesaid two circumstances, made 

representation dated 03.05.2005 (Annexure - 15 series) to the 3rd 

respondent, which was forwarded as per letter dated 03.05.2005. 

Since no action was taken on the said representation, it is stated, the 

applicant sent another representation dated 24.06.2005 (Annexure - 

16 series) to the 3rd respondent. Since there was no response from 

the 3rd respondent on the aforesaid representations, the applicant 

has flied this Original Application. 

After hearing the learned counsel for the parties, I am of 

the view that this application can be disposed of at the admission 

stage itself. Since it is averred that the representations (Annexures - 

15 & 16 Series) have not been disposed as yet, it will only be proper 

to issue direction to the 3rd respondent for disposal of the said 

representations. Accordingly, there will be a direction to the 3rd 

respondent to dispose of the annexures - 15 & 16 series 
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representations submitted by the applicant by a speaking ordert as 

expeditiously as possible at any rate within a period of two months 

from the date of receipt of this order. If the applicant makes any 

supplementary representation within two weeks from today, the same 

will also be considered as directed hereinabove. 

The OA. is disposed as above at the admission stage itself. 

The applicant will produce this order before the 3rd respondent for 

compliance. 
V  91 

(C S ARAJAN) 
VICE CHAIRMAN 

/mb/ 

/ 
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IN THE CENTRAL ALMINIATIY::TRIBNAL.. 

GUWAHATI BENCH: GUWAHATL. 

(An application under Section 19 of the AdrnInisl.rathre Tribunals Act, 1985) 

0. A. No. _ /2005 

Shri Birtrndra Kumr Rbha 
Vs- 

Union of India and Others. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

18.08.1979-. Applicant was initially appointed as Clerk (General) in N. F 
Railway in the scale of pay of Rs,. 260-400/-. 	(Annexure-1) 

08.07.1981- Applicant was promoted to the post of Senior Clerk in the scale of 
çay of Rs. 330-560/-. 	 (Annexure-2) 

02.01.1984- Applicant was further promoted on ad hoc basis to the post of 
Head Clerk (G) in the scale of R& 425-700/-. 	(Annexu.re-3) 

19.12.1991- Subsequently his ad, hoc promotion was regularized W.e.f. 08.11.89 
vide order dated 19.12.1991. 	. 	 (Annexure-4) 

• 13/14.02.1990- Applicant was promoted to the post of:.Cbief Clerk i.e. Office 
Superintendent Grade- ii On ad hoc basis w.e.f. 09.03.90 in terms of 
the Office Order No. 37/90 issued by ,  the General Manager (Con). 

(Annexure-5) 
26.12.1996- Applicant submitted representation addressed to the General 

Manager (P). N. F. Railway, Maligaon, praying for regularization of 
his ad hoc promotion. . (Annexure-6) 

17.06.1985- Respondents arbitrarily fried seniority of the applicant. 
(Aniiexure-) 

19/2011998- Railway Board under their letter dated 07.10.97 circulated General 
Manager (P) Maligaon letter dated 19/20.01.98, wherein it was 
directed that All in serVice graduate Clerks grade Rs. 260-1500.. 
(Ri'S) who were in service prior to 01.10.80 and have been selected 
as Senior Clerks Grade Rs. 330-560/120072040 (RPS) through LDC 
will be eligible for profonna fixation of pay with effect from 
01.10.80 without any monetary benefits except for the purpose of 
pension. They are entitled to emoluments with effect from the date 
they actually took the charges of the post ofSenir  Clerks. 

Respondents denied the benefit of Railway Board's letter 
dated 07.10.97 to the applicaxit. 	. 	(Annexure-8) 
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08.08.2001- Applicant approached this Hon'bie Tribunal through O.A. No. 
302/99 for extension of the Railway Board's circular dated 07.10.97 
and this Honble Tribunal was pleased to direct the respondents to 
extend the benefit of Railway Board's Circiilar dated 07.10.97 to the 
applicant and also directed the respondents to grant the benefit of 
seniority in the cadre of Senior Clerk to the applicant. (Annexure-9) 

07.12.2004- Applicant was granted the benefit of profornia fixation of pay in 
/ 	the cadre of Senior Clerk which has been refixed w.e.f. 01.01.1980, 

however no order has been passed refixing the seniority of the 
applicant in the cadre of Senior Clerk as per direction of the learned 
Tribunal passed on 08.08.01. 

26.04.2005L- Applicant was dedared promoted on regular basis in the cadre of 
0.5 Grade- II w.e.f. 01.11.03, however while effecting the said 

( promotion order he was given the benefit of promotion Only with 
effect from 06.06.05 instead of 01.11.03 by re-fixing the pay of the 
applicant in violation of the promotion order dated 26.04.05. 

(Annexure-Il) 
May/June' 2003- As a result of the re-fixation of the pay of the applicant his 

basic pay has been reduced from Rs. 7,775/- to Ks. 7,100/-, which is 
evident from the pay slips of the applicant. . (Annexure-lO) 

26.04.2005- Respondents issued another office order wherein pay of the 
applicant has been fixed on promotion to the OS Grade-il with 
lasic pay of Rs. 7,900/- whereas Ski D. P. Boro, and others got 
their promotion w.e.f. 01.11.2003 to the grade of the Chief 
Superintendent. . . .. (Annexure-12) 

27.05.2005- Respondents issued impugned office order dated. 27.05.05, whereby 
pay of the applicant was reduced arbitrarily and fixed to Rs. 
7.100/-. in the scale of Rs. 6,500-10,500/-, in the prornotioyial grade 
of 0.5- 1 and present basic pay of the applicant shown as Rs. 
6,725/- as on 01.11.04, whereas it would he evident from the pay 

* 	slip of the applicant for the month of November' 2004 that his basic 
pay was Rs. 7,600/-. 	0 	

. (Annexure- 13 & 14) 

93165.2005- Applicant leing highly aggrieved with theimpugned order dated 
26.04.05 submitted representation addressed to the ODRM (F) 
Ran,giya; which was duly forwarded by the DRM (W) Rangiya but 
to no result. . . . (Annexure- 15 Series) 

)4.O6.2005 Applicant submitted another representation against the impugned 
V 	order dated 27M5A5 addressed to the DRM (P) Rangiya, which was 

• duly forwarded by the 0  DRM (W) Rangiya but to no result. 
• (Annexure- 16 Series) 
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PRAYERS 

.3 

Relfef (s)"sought foc 

Under the facts and drcumstani.es stated above,, the. applicant humbly 
prays that Your Lordships be pleased to admit this.app]ication; call for the 
records of the case and issue notice. to the resp9ndents to show cause as 
why the relief (s) sought for in this application shall not be granted and on 
perusal of the records and after hearing the parties on the cause or causes 
that may be shown, be pleased to grant the following relief(s): 

That the Hon'ble Tribunal be pleasedto direct the respondents tO protect 
the pay and increments earned'by' the applicant during his long (about 15 
years) temporary and officiating proniollon to the cadre of OS Grade- II 
while re-fixing his pay on his regular absorption/promotion to the said 
cadre of O.'S Grade-il pursuant to the promotion order dated 26.04.2005. 

That the Hon'ble. Tribunal be pleased to declare that the respondents are 
not entitled to reduce the basic pay earned by the app1icnt during his 
tong officiating temporary prornolion to the cadre of O.S Grade-U while 
re.fixing the pay on his regular absorption/promotion to the cadre of O.S 
Grade-il, as well as on his officiating promotion to the adre of O.S. 
Grade- I. 	. 

That the Hon'ble Tribunal be pleased to direct the respondents to re-fix 
the pay of the applicant in the cadre of OS G'ide-il and OS Grade- I in 
terms of prayer No. I and be pleased to direct the respondents to pass 
necessary order modiiying the impugned order bearing letter No. 
E/240/RN/(Reslructuring)/03 dated 27.05.2005. 	. 	 .. 

Costs of the application.  
5.' 	Any other relief (s) to which the applicant is entitled as the Hon'ble 

Tribunal may deem fit and proper. , 

Interim order prayed for 
During pendenc3 of the application, the applicant prays for the following 
interim relief: - 

1. 	That the Hon'ble 'Tribunal be pleased to direct the respondents that the 
pendency of this application shall not be a bar for the respondents for 
consideration of the case of the applicant for providing relief as prayed 
for.  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An ipphcation under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	2/2005 
BETWEEN: 

Shri Bhndra Kumar Rabha, 

Son of late Nomal Chandra Rabha, 
Working as Office Superintendent Grade- I. 
O/o- The Divisional Railway Manager (W) 
Rangiya, Assani. 

----Applicant. 

-AND- 

The Union of India, 

Through General Manager, 
N. F. Railway, Maligaon, 
Guwahati- 781011. 

The General Manager (Construction) 

N.F. Railway, Maligaon, 
Guwaliati- 781011. 

Divisional Railway Manager (P) 

N.F. Railway, 
Rangiya, A.ssajn. 

Divisional Railway Manager (W) 

N.F. Railway, 
Rangiya, Assam. 

Respondents. 

0 4hL 	 444 



DFTAILS OF THE APPLICATION 

Paiticulars of the order (s) against which this application is made: 

This application is made against the impugned order dated 27.05.2005 of 

fixation/re-fixation of pay of the applicant and also praying for a direction 

upon the respondents to protect the pay and increments of the applicant 

earned during long officiation (15 years) in the cadre of O.S Grade- IL 

while re-fixing the, pay of the applicant on his regular 

absorption/promotion to the cadre of O.S Grade-il as well as on his 

officiating promotion to the cadre of O.S Grade- I. . 

juiisdktion of the Tribunal: 

The applicant dedares that the subject matter of this application is well 

within the jurisdiction of this Hon'hle Tribunal. 

1 	Limitation. 

The applicant further declares that this application is filed within the 

liniitation prescribed under Section- 21 of the Administrative Tribunals 

Act' 1985. 

4. 	Facts of the case: 

4.1 That the applicant is a citizen of India and as such he is entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of 

India. 

4.2 That the applicant states that he is a graduate in Aris and a member of the 

Scheduled Tribe Community and as such is entitled to the benefits granted 

to the Scheduled Tribes Community by the Constitution of India. 

4.3 	That it is stated that the applicant was initially appointed as a Clerk 

(General) in the scale of Es. 	260-400 vide Chief Personal Officer 

¼ 
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(Recruitment Section), N.F. Railway Mallgaon's letter No. E/ 227/44/35 

(RecU) Pt. I dated 18.08.1979 and was directed to report to SPO (BG) Con. 

N. F. Railway, Maligaon. 

Copy of the said letter dated 18.08.79 is annexed hereto for perusal 

of Hon'ble Tribunal as Annexure- 1. 

4.4 That it I is stated here that due to his sincere, devotional and unblemished 

service he was promoted to the post of Senior Clerk in scale of Rs. 330-

560/- on ad hoc basis vide office order No. 26/81 dated 8.7.81 issued by 

the Dv. CE (Con), Tezpur, Assam. 

That the applicant states that he was further promoted on ad hoc 

basis to the post of head Clerk (C) in scale of Rs. 425-700 (Rs.) with effect 

from 02.01.84 vide Dv, CE (Con) BBP/TETB's office order no. 1/84 

drathited under letter No. E/283/1 (BBC) Pt. 11/1491 dated 2.1.84. It is 

stated here that the adhoc promotion of Head Clerk was subsequently 

regularized under letter No. E/283/163 (N) Pt. VII dated 19.12.91, 

indicating that the promotion will take effect from.08.11.89. 

Copy of the order dated 8.7.81 is enclosed as Annexu,- 2. 

Copy of the order-dated 2.1.84 is annexed hereto and the 

I 	same is marked as Annexure- 3. 

Copy of the order-dated 19.12.81 is annexed as Annexu,- 4. 

4.6 That the applicant states that thereafter he was promoted to the post of 

Chief Clerk, i.e. office superintendent Grade II, in scale of Rs. 1600-2660 on 

ad hoc basis w.e.f 9.3.90 in terms of the office order No. 37/90 issued by 

General Manager (Con) under letter no. E/283/CON/NG (JPZ) dated 

13/14.2.1990. 

A Copy of the said letter dated 13/14-2-90 is annexed as Armexure-

5. 

4.7 That it is stated that since the adhoc promotion to office superintendent 

Grade II was not regularized, the applicant submitted representation to 

a(J 4k97 6V4r&& 
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General manager (P), N.F. Railway, Maligaon under letter dated 26.12.96 

praying for regularization of his ad hoc promotion specifically pointing 

out in the said representation. That services of many of his juniors whose 

lien were fixed under Katihar, Alipurduar and Lumding Divisions have 

been regularized as Office Superintendent Grade-il and office 

Superintendent Grade-I, ignoring the case of the applicant. 

Copy of the representation-dated 26.12.1996 is enclosed as 

Annexure- 6. 

4.8 That the applicant states that consequent 'upon late fixation of his lien 

under Dy. Chief Engineer/ Bridge/ Line, Maligaon, arbitrarily under letter 

No. E/163/3 (E) dated 17.6.85 i.e after about 6 years, computed for the 

date of initial appointment. The seniority vis-à-vis the scope of promotion 

to higher grade has been effected adversely and as a result many junior to 

the applicant have been promoted to higher scale of pay ignoring the 

legitimate claim of the applicant. It isailso stated here that legitimate claim 

of the applicant. It is also stated here that on account of late fixation of 

seniority the benefit of up-gradation of senior derk through restructuring 

was not considered by the administration. 

A Copy of the said letter dated 17.6.85 is annexed hereto and 

marked as Annexure- 7. 

4.9 That the applicant states that the Railway Board under their letter No. PC- 

ffl/89/CTC-11/4 dated 7.10.97 circulated under General Manager (P), 

Maligaon letter No. 	FD(N-456 	dated 19/20.1.1998 have directed 

No. E/55/OI'. V(C) 
In para 1 of the said letter as follows; 

1. All in-service graduate derks grade Rs. 260-400 (Rs)/Rs. 950- 

1500 (RPS) who were in service prior to 1.10.1980 and have 

been selected as Senior Clerks Grade Rs. 330-560/Rs. 1200- 

2,040 (PPS) through LDCE will be eligible for proforma 

11 
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fixation of pay 'with effect from 01.10.80 without any 

monetary benefits except for, the purpose of pension. They 

are entitled to emoluments with effect from 'the date they 

actually took over the charges of the post of Senior Clerks. 

A copy of the said circular dated 19/20.1.1998 is annexed hereto 

and marked as Annexure- 8. 

4.10 That it is stated that when the respondents denied to extend the benefit to 

the applicant contained in the Railway Board letter dated 07.10.1997, 

approached this Ron' ble Tribunal for extension of the benefit of the 

Railway board's letter dated 7.10.97. However the Hon'ble Tribunal vide 

its judgment and order dated 8.8.2001 passed in O.A. No. 302/99 upheld 

the claim of the applicant and directed the respondents to extend the 

benefit of railway Board's drcular dated 7.10.1997 and also directed to 

grant the benefit of seniority in the cadre of Senior Clerk in terms of para 

302 of the Indian Railway Establishment manual in view 'of the legal' 

tosition enumerated in Anuradha Mukharjee's case. 

Be it stated that after a long correspondence, benefit of proforma 

fixation of pay in the cadre of Senior Clerk has been re-fixed w.e.f 

01.01.1980, which was communicated to the applicant vide General 

Manager (Con) letter dated 07.12.2004. However, nu order has been 

passed refixing the seniority of the applicant in the cadre of Senior Clerk 

as per direction of the learned Tribunal passed on 08.08.2001, as a 

consequence the service prospect of the applicant has been adversely 

effected in as much as many of his juniors namely Shri Phulan Saikia, Sun 

Pradip Krishna Brahnia and Shri Dharanii Dhar Boro, who joined in 

construction organization on 01.02.1980, 29.09.1980 and on 16.11.1982 have 

been promoted to the post of office Superintendent. Grade-L in the scale of 

Rs. 2,000-3,200 pre-revised) w.e.f 16.09.1993, 30.08.1996 and also on 

20.08.1996 in utter violation of Rule and ignoring the basic seniority on 
.1 



appointment in the initial cadre of Junior Clerk. It is needless to mention 

here that Shri D.D. Boro further appointed in the scale of Rs. 7,450-

11,500/- on promotion to Chief O.S on regular basis in the scale of Rs. 

6,500- 10,500/- w.e.f 01112003 due to cadre restructuring in terms of the 

Railway Board's letter No. WC/ffl/2003/CRC/6 dated 09.10.2003, 

whereas applicant has been appointed by the same promotion order dated 

26.04.2005 issued by the D.RM, langiva only to the cadre of OS Grade-il 

on regular basis in the pay scale of Rs. 5,500-9,000/-. Be it stated that in the 

promotion order dated 26.04.2005, it is specifically stated that promotion 

is effected w.e.f 01.11.2003, in terms of Railway Board's letter. dated 

09.10.2003. But surprisinIy while pvin S effect of the promotion oi the 

applicant in the cadre of OS Grade-il, promotion was given effect only 

w.e.f 06.06.2005 in violation of the memorandum dated 26.04.2005. It is 

specifically indicated that the promotion would be effected w.e.f 

01.11.2003 in terms of railway Board's order dated 09.10.2003. Moreover, 

the DRM (P) Rangiya, while re-fixing the pay of the applicant in the cadre 

of OS Grade-il effecting regular promotion due to cadre restructuring has 

arbitrarily taken away the benefit of increments and pay eanied by the 

applicant during his officiating/ad hoc promotion in the cadre of OS, 

Grade-il w.e.f 09.03.1990 and as a result applicant's pay has been reduced 

from basic pay Rs. 7,775/- to Rs. 7,100/- while re-fixing the pay of the 

applicant on his regular promotion in the O.S. Grade-H following the 

Railway Board's Order of restructuring, this discrepancy in the matter of 

re-fixation of pay would be evident from the pay slips issued by the 

Railway authority in respect of the applicant for the month of April, May, 

as well as from the pay bill of June' 2005, loss occurred due to wrong 

fixation of pay on his regular promotion to the post of OS Grade-il. 

A copy of the judgment dated 08.08.2001 is endosed herewith for 

perusal of Hon'ble Tribunal as Annexure- 9. 

1VJ?' 
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4.11 That your applicant in the instant application is highly aggrieved due to 

wrong fixation of pay on his regular appointment to the post of OS Grade-

IL more par ticularly due to taking away the increments and pay by way of 

refixation which was earned by the applicant during his adhoc/offidating 

promotion to the cadre of OS Grade-H. Be it. staled that the applicant has 

discharged his duties in the higher pOst of OS Grade-il on the basis of his 

adhoc/officiating promotion with effect from 09.03.1990 till 05.06.2005 i.e. 

the date, prior to his regular promotion to the cadre of OS Grade- H. 

Discrepancy/wrong fixation of pay would be evident from the 

extract of the pay bill prepared and paid to the applicant by the Railways 

for the month of May' 2005 and June' 2005. Details of the pay and 

allowances are quoted below for perusal of the Hon'bie Court: 

B.K. Rabha, 05 Grade-Il 

Before fixation After re-fixation 

May' 2005 june' 2005 

Basic Pay- Rs 7,775/- Rs. 7,100/- 

Dearness Pay- Rs. 3,8881- Rs. 4,225/- 

D.A- Rs. 1,98W- Rs. 1 01811/- 

HRA- Rs. 	583/- Rs. 	533/- 

Conveyance Allowance- Rs. 	75/- Rs. 	200/- 

SCA Rs. 	160/- Rs. 	200/- 

Total Rs. 14,464/- Rs. 14,069/- 

The above re-fixation of pay of the applicant has been done in the 

month of June' 2005, without any prior notice and as a result of such re-

fixation of pay made in the month of June' 2005, the basic pay of the 

applicant has come down from Rs. 7,775/- to Rs. 7,100/-. Thereafter, the 

applicant was declared promoted on regular basis in the gTade of O.S 

Grade- H in the scale of pay of Rs. 5,500-9,000/- by the memorandum-

bearing letter No. E/240/RN/(Restructuring) 03 dated 26.04.2005, issued 

by the DRM (P), N.F. Railway' Rangiya. In this connection it may be stated 

#Z4Jk 
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that the duration of adhoc/offidatins promotion period of the applicant is 

about 13 years 7 months 23 days. By the order dated 26.04.2005, the 

applicant was given regular promotion in thcadre of O.S. Grade- II, with 

effect from 01.11.2003, however, while effecting the said promotion order 

he was given the benefit of promoUon on regular basis only with effect 

from 06.06.2005 by re-fixing the pay of the applicant in violation of the 

promotion order dated 26.04.2005 and on that score alone the re-fixation 

of pay which is made pursuant to the promotion order dated 26.04.2005 is 

liabk declared void ab-initio, ifiegal and arbitrary. Therefore, the Hon'ble 

Court be pleased to declare that the re-fixation of pay of the applicant in 

the cadre of OS Grade-il is void ab-initio on the ground firstly, that the 

'romotion was effected with effect from 06.06.2005 instead of 01.11.2003 

in violation of the promotion order dated 26.04.2005, secondly, the basic 

pay of the applicant which was raised to Rs. 7,775/- due to earning of 

increments during the adhoc/offidating promotion in the cadre of 0.5 

Grade-il has been arbitrarily reduced the said basic pay from Rs. 7,775/-

to Rs. 7,100/- by way of re-fixation that too without any prior notice or 

show cause. Therefore, the Hon'ble Court be pleased to direct the 

respondents to restore and re-fix the pay of the applicant without taking 

away the increments earned by him during the acthoc/offidating 

piomotion in the cadre of 0.5 Grade-il and further be pleased to direct the 

respondents to grant the regular promotion of the applicant to the cadre of 

O.S. Grade-il w.e.f. 01.11.2003 instead of 06.06.2005, as per Railway 

Board's instruction. 

Copy of the pay slips for the month of May and June' 2005 as well 

as copy of the promotion order dated 26.04.2005 are enclosed as 

Annexure- 10 and1 respectively. 

4.12 That your applicant begs to say that on 26.04.2005 by another office order 

issued under letter No. E/240 RN/(Restructuring)/03 dated 26.04.05, the 

t 
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applicant has been promoted to the cadre of O.S Grade-I on offidating 

basis in the scale of Rs. 6,500-10,500/-. In the said order the pay of the 

applicant has been fixed on promotion to the O.S Grade- I with basic pay 

of Rs. 7,900/- with the approval of the competent authority whereas it 

• wotdd be evident that Slit! D.D. Boro, K.C; Bharall and Shri P. 

Chakraborty got their promotion w.e.f. 01.11.2003 to Chief Office 

Superintendent by another order dated 26.04.05. 

Copy of the order dated 26.04.2005 is endosed herewith for perusal 

of Hon'ble Tribunal as Annexure- 12. 

4.13 That most surprisingly by the impugned office order bearing letter No. 

F./240/RN (Restructhring)/03 dated 27.05.2005, pay of the applicant was 

reduced and arbitrarily fixed to Rs. 7,100/- in the scale of Rs. 6,500- 

in the promotional grade of O.S.- I and strangely enough his 

present pay shown as Rs. 6,725/- as on 01.11.04, whereas it would he 

evident from the pay slip of the applicant for the 'month of November, 

2004 that his basic pay was Rs. 7,6001-, relevant portion of pay bifi for the 

month of Novemher 2005 is quoted below: 

FIXATION AFTER AND BEFORE REGULAR 
ABSORPTION/ PROMOTION TO O.S GRADE-il 

As on 01.11.2004 as per pay sup wheias vide impugned 
order dated 27.05.05 basic 
pay of the applicant has 

/ been shown as follows: 
As on 01.11.2004 

Basic pay 	- Rs. 7,600/- Rs. 6,725/-, again after 

Dedrness pay- Rs. 3,800/- - 	refixation biisic pay of 

D.A 	- Rs. 1,596/- the applicant shown 

HRA 	- Rs. 570/- ' 	w.e.f. 06.06.05 Rs. 7,100 

TA 	- Rs. 	315,/- (contraiy to the records) 

Conveyance Allowance- Rs. 	75/- 

SCA - 	 Rs. 	200/- 
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Therefore, in the impugned order dated 27.05.2005 contention of 

the respondents that the basic pay of the applicant was Rs. 6,725/- as on 

01.11.2004 in the scale of Rs. 5,500-9,000/- is totally wrong and contrary to 

the records, moreover, in the remark column it is stated as follows:- 

"Please read his pay was fixed on Rs. 7,100/- instead of Rs. 

7,900/-". 

The above reduction in the pay of the applicant from Rs. 7,900/- to 

Rs. 7,100/- without any prior notice or show cause is highly arbitrary,' 

unfair and ifiegal and on that score alone the impugned order dated 

27.05.2005 is liahie to he modified in respect of the applicant and the 

Hon'ble Court be pleased to direct the applicant to restore the pay of the 

applicant to Rs. 7,900/- as fixed earlier by the office order dated 

26.04.2005. 

Copy of the pay slip of the month of November' 2004 and 

impugned office order dated 27.05.2005 are endosed as Annexure-

13 and 14 respectively. 

4.14 That your applicant being highly aggrieved .with the impugned order dated 

26.04.2005 for effecting his regular promotion with effect from 06.06.2005 

instead of 01.11.2003, submitted a detailed representation on 03.05.2005, 

addressed to the L)RM (P) Rangiya, and the sante was forwarded to L)RM 

(P) Rangiya by DRM W) on 03.05.05 itself by his letter bearing No. 

- 	 W/69/RNY/Court case/Policy/W- 3 dated 03.05.05. 

The applicant again submitted a representation dated 24.06.2005 to 

DRM (P) against the impugned order dated 27.05.05 through proper 

channel which was forwarded by the DRM (W) Rangiya, N.F Railway to 

L)l'O, RNY, N.F. Railway. In the said representation dated 24.06.05 the 

applicant interalia stated that the regular promotion of the applicant 

ought to have affected with effect from 01.11.2003 Instead of 06.06.2005 

since the promotion was considered against the percentage of 

restructuring order issued by the Railway Board. Moreover, the applicant 

K 
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U 	 lie? 

stated that since the applicant was promoted to Sr. Clerk with effect from 

01.10.1980 and further promoted on adhoc basis in 0.5 Grade- II with 

effect from 09.03.1990 and subsequently regularized and merged the same 

in normal rule for fixation of pay, under F.R 220-C (Old/Rule 1313) (F.R. 

22) will apply and on the other hand lie has pointed that other proniotee 

staff i.e., namely; Shri D.D. Deb Sarma, R.K. Roy, N.C. Das, Md. M. islam 

were promoted in the cadre of Sr. Clerk only with effect from 20.05.1985, 

03.05.1985, 01.08.1989 and 28.03.1989 respectively but due to 

administrative lapses they have been placed above to the applicant in the 

cadre of O.S. Grade- II as well as in the cadre of O.S. Grade- I in the 

promotional order dated 26.04.05. The applicant also specifically pointed 

out the decision rendered by this learned Tribunal on 08.08.2001 in O.A. 

No. 302/99 in terms of which the applicant is entitled to profornia 

promotion and fixation of seniority benefit and if the order of the Hon'ble 

Tribunal is implemented in the manner it was directed the applicant in the 

meanwhile could have been promoted in the cadre of Chief Office 

Superintendent in the scale of Rs. 7,450-11,500/-. He has also pointed out 

that his pay has been reduced to Rs. 7,100/- from Rs. 7,775/- and he has 

also declared his unwillingness to accept the revised pay scale of Rs. 

7,100/- instead of Rs. 7,900/-, the applicant further stated that in case of 

promotion from one ex-cadre to another ex-cadre post the pay of the 

employee will not be less than what he drew earlier referring the Railway 

Board's letter dated 23.09.1971 and Railway Board's letter dated 

31.12.1985, the applicant also stated in his representation that pay of a 

Railway servant on a lower post exceeds his pay in the higher post, the 

difference between the officiating pay admissible from time to time will be 

protected by the grant of personal pay to be absorbed in future increments 

in pay provided it is certified by the competent authority that he would 

have continued to offidate in the officiated post and therefore he has 

prayed for review of the impugned order dated 27.05.2005 but to no 

result. At any rate applicant is atleast entitled to protection of his pay and 
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increments earned by him during his long (15 years) offid.athg promotion 

in the cadre of O.S. II i.e. from 09.03.90 to 06.06.2005. 

Copy of the representation dated 03.05.05, forwarding letter dated 

03.05.05, representation dated 24.06.05 and forwarding letter dated 

24.06.05 are enclosed as Annextire- 15 (Series) and 16 (Series) 

respectively. 

4.15 That it is stated that applicant was promoted to the post of Chief Clerk i.e. 

Office Superintendent II temporarily against an existing vacancy on ad hoc 

basis w.e.f 09.03.1990 and thereafter he had continuously worked in the 

said post for a period of about long 15 years on àdhoc basis without any 

break and as a result he has earned increments regularly in the higher scale 

of pay in the cadre of OS grade II, and thereafter applicant was promoted 

to the cadre of O.S grade II on regular basis, vide memorandum dated 

26.4.2005, therefore increments earned during the period of adhoc 

promotion in the higher scale of pay by the applicant cannot be taken 

- away, while refixing his pay on his promotion on regular basis, to the post 

of 0.5 grade-iT. 

Moreover, at the time of his temporary adhoc promotion to the 

cadre of OS Grade II, applicant was within the zone of elgibility for such 

promotion as per relevant Railway rules in force and his temporary 

promotion was considered against subtantive vacancy of O.S Ii, it is 

relevant to mention here that while the applicant was officiating in the 

promotional post without any interruption as such benefits of increments 

and higher pay which was earned by the applicant during the long span of 

10 to 15 years cannot be taken away or reduced without providing any 

opportunity. As per Rly. Board circular E.R SL-207/88 dated 6.10.1988 

once an Railway Employees promoted on ad hoc basis and allowed to 

continue beyond 18 months thereafter he cannot be reverted to his 

substantive post rather his cases liable to be consider for regular promotion 

with due regard to his basis seniority. 

OzjvoLhA \7T 4_AAJAA  
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The applicant was infect promoted to the post of 0.5 grade II with 

effeci from 9.3.1990 on temporarily on ad hoc basis vide office order no. 

37/90 bearing letter No. E/283/CON/NG (Jl-'Z) dated 13/14.02.1990 in the 

said order it is spedficaily stated that his promotion against the existing 

vacancy, therefore it appears that the aforesaid promotion to. the post of 0.S 

Grade II has been made after observing all formalities by holding L)PC as 

such applicant is entitle to the benefit of increments and pay earned during 

the period of his adhoc/temponuy promotion to the post of 0.S grade 11 

and as such pay of the applicant cannot be reduced by the impugned office 

order bearing letter No. E/240/RN (Restructuring)/03 dated 27.05.2005 

and further benefit of promotion of the applicant to officiate in the cadre of 

0.5 grade I cannot be made effective with effect from 6.6.2005 instead of 

1.11.2003, to the disadvantage of the applicant by the impugned office 

order dated 26.04.2005 (Annexure-12). In the circumstances stated above 

the pay and increments of the applicant earned during the temporary 

adhoc promotion to the post of 0.5 grade-il are liable to protected and the 

as such the re-fixation of pay of the applicant arrived at by the respondents 

through their impugned order dated 27.05.2005 fixing the pay at Rs. 7,100/-

instead of Rs. 7900/- is liable to be modified. 

4.16 That it is stated that in a similar facts and circumstances the Full Bench of 

the Hon'bie CAT in the case of Bhagawan Das -Vs U.O.I and others in 0.A 

No. 2286/2002 decided on 21.07.2003 on the same issue upheld the 

entitlement pay and allowances inclu4ing increments earned during the 

officiating promotion, while refixing his pay on regular promotion in the 

same grade. Similarly, the decision rendered by the full bench in the case of 

Aslam Khan -Vs- U.0.I and others also supports the claim of the applicant. 

Moreover in a similar facts and circumstances benefit of pay protection 

such as the increment or pay which was gradually earned during the adhoc 

promotion, before the incumbent was regularized in the proinotional post, 

the pay which was earned during offidating/adhoc promotion has been 

6jhL4&dk 
j491  á444ta 
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protected by the Rly. Authority pursuant to the judgment dated 4.2.2000 in 

O.A No. 41/1998 in the case of R.S. Bhattacharjee -Vs- U.O.I and others, the 

applicant urge to produce all the aforesaid decisions at the time of final 
hearing of the O.A. 

4.17 That your applicant has approached the authorities by filing appropriate 

representation on 03.05.2005 and also by representation dated nil was 

submitted by the applicant, which was duly forwarded vide Rly's letter No. 

W/69/RNY/Court case/Policy/W-3 dated 03.05.2005 but to no result. 

4.18 That this application is made bonafide and for the cause of justice. 

	

5. 	Grounds for nflief (s) with Ie,çil provisions: 

5.1 For that, the applicant was promoted to the post/cadre of OS Grade- II, 

on temporary and officiating basis w.e.f. 09.03.1990 and continuously 

worked in the said post without any  break till the applicant was regularly 

absorbed to the cadre of 0.5 Grade- 11 w.e.f. 06.06.2005, following the 

Railway Board's order of cadre restructuring dated 09.10.2003, in terms of 

memorandum dated 26.04.2005, as such the applicant has acquiied a 

vested and legal right of protection of pay and increments earned by the 

applicant during the officiating promotion even after of his regular 

absorption in the cadre of OS Grade- H. 

5.2 For that, applicant was temporarily promoted on officiating basis alter 

being found eligible and suitable by the respondents as per relevant rule 

and thereafter promoted to the post of O.S. Grade-il. 

	

5.3 	For that, prior to re-fixation of pay of the applicant in the cadre of O.S. 

Grade- IT before his regular absorption to the said cadre he was drawing 

basic pay of Rs. 7.775/- but while re-fixing the pay of the applicant on his 

regular promotion to the cadre of O.S. Grade- II following the Railway 

Board's order of restructuring the basic pay of the applicant has been 

6oL 	* 6 aJ3,& 
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reduced from Rs. 7,775/- to Rs. 7,100/- which is evident from the pay slips 

issued by the Railway Authority in respect of the applicant for the month 

of April/May 2005 such action of the respondents is contrary to the 

provision of the relevant rule and law laid down by the Various Benches 

of the learned Tribunal, High Court as well as by the Hon'ble Supreme 

Court. 

54 For that, pay aid increments earned by the applicant during the 
officiating promotion in the relevant scale in the cadre of O.S. Grade- II 

- during the long period of 15 years cannot taken away or reduced while re- 

fixing the pay of the applicant after his regular absorption in the cadre of 
0.S Grade- 11 and the said action of the respondents is not susthnah1e in 

the eve of law. 

5.5 For that, no prior notice or show cause issued to the applicant before 

reduction of his pay by the respondents vide impugned office order dated 

27.05.2005 in total violation of principles of natural justice and as such on 

that score alone the impugned order dated 27.05.2005 is liable to be 

modified protecting pay and increments earned by the applicant during 

his officiating promotion in the cadre of OS Grade-il. 

3.6 For that, applicant's basic pay was Rs. 7,775 as per pay slip for the month 
of May' 2005 whereas after re-fixation of his pay in the cadre of O.S. 
Grade- II in the month of June' 2005 the basic pay has been reduced to Rs. 
7,100/- which is not sustainable in the eye of law as such respondents be 

directed to re-fix the pay ofthe applicant in the cadre of OS Grade-il after 

protecting the pay and increments earned by the applicant during the 

officiating promotion. 

5.7 For that, regular absorption/regular promotion of the applicant in the 

cadre of O.S Grade-il in terms of Railway Board's cadre restructuring 

order dated 09.10.2003 has been effected wrongly w.c.f. 06.06.2005 instead 

K? 
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of 01.11.2003 as extended to oilier similarly situated employees induding 

the juniors of the applicant as per extent policy of cadre restructuring 

issued by the Railway Board. 

5.8 For that, in one of the office order bearing letter No. E/240 RN! 

(Restructuring)/03 dated 26.04.05 basic pay of the applicant was fixed to 

Rs. 7,900/- on promotion to the cadre of O.S Grade- 1, rightly protecting 

the earlier pay and increments earned by the applicant during officiating 

promotion in the cadre of O.S Grade-U but surprisingly the said basic pay 

of Rs. 7,900/- has been reduced to Es. 7,100/- by the impugned office 

order dated 27.05.2005 without providing any oppqrtunity to the 

applicant. 

5.9 For that, in the impugned order dated 27.05.2005, the basic pay of the 

applicant has been wrongly computed to Rs. 6,725 as on 01.11.2004 in the 

pay scale of Es. 5,500-9,000/- whereas as per pay slips the applicant's 

basic pay was Rs. 7,600/- as on 01.11.2004 as such impugned order dated 

27.05.2005 is liable to be modified and the fixation, of pay of the applicant 

is liable to be made in the cadre of O.S Grade- II and OS Grade-L 

protecting the pay and increments earned by the applicant during his 

offidating temporary promotion to the cadre of OS Grade-il. 

5.10 For that basic pay and increments of a Govt. servant is a valuable asset in 

his service career and the same cannot be reduced arbitrarily in violation 

of principles of natural justice and on that score alone the impugned order 

dated 27.05.2005 is liable to he modified by way of re-fixing the pay of the 

applicant and also by protecting the pay and increments earned by him 

during his officiating promotion in 0.5 Grade-il. 

6. 	Details of nmedies exhausted. 
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That the applicant declares that he has exhausted all the remedies 

available to and there is no other alterna Live remedy than to file this 

aplicahon. 

7.. 	Matteis not previously filed or pending with any other Couit. 

The applicant further dedares that he had not previously ified any 

application, Writ Petition or Suit before any Court or any other Authority 

or any other Bench of the Tribunal regarding the subject matter of this 

application nor any such application, Writ Petition or Suit is pending 

before any of them. 

8. 	Relief s) sought fon 

Under the facts and circumstances stated above, the applicant humbly 

prays that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

why the relief(s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s): 

Al That the Hon'ble Tribunal be pleased to direct the respondents to protect 

the pay and increments earned by the applicant during his long (about 15 

years) temporary and officiating promotion to the cadre of OS Grade- H 

while re-fixing his pay on his regular absorption/promotion to the said 

cadre of 0.5 Grade-il pursuant to the promotion order dated 26.04.2005. 

8.2 That the Hon'ble Tribunal be pleased to declare that the respondents are 

not entitled to reduce the basic pay earned by the applicant during his 

long officiating temporary promotion to the cadre of OS Crade-il while 

re-fixing the pay on his regular absorption/promotion to the cadre of O.S 

Grade-il, as well as on his officiating promotion to the cadre of O.S. 

Grade- I. 

L<ic 	4'tg 



8.3 That the F{on'ble Tribunal be pleased to direct the respondents to re-fix 

the pay of the applicant in the cadre of OS Grade-il and O.S Grade- I irt. 

terms of prayer No. 1 and be pleased to direct the respondents to pass 

necessary order modifv'±rg the impugned order bearing letter No. 

E/240/RN/(Restructuring)/03 dii led 27.05.2005. 

8.4 	Costs of the application. 

8.5 Any other relief (s) to which the applicant is entitled as the Honb1e 

Tribunal may deem fit and proper. 

9. 	interim order prayed foc 

During pendency of the application, the applicant .prays for the following 

interim relief - 

9.1 That the Honbie Tribunal be pleased to direct the respondents that the 

pendency of this application shall not be a bar for the respondents for 

consideration of the case of the applicant for providing reiief as prayed 

for. 
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VERIFICATION 

]. Shri Birendth Kumar Rabha, S/o- Late Nomal Clandra Rabha, aged 

about 52 years, working in the office of the Divisional Railway Manger 

(W), N.F. Railway, Rangiya, do hereby verify that the statements made in 

Paragraph 1 to 4 and 6 to 12 are true to my knowledge and those made in 

Paragraph 5 are true to my legal advice and I have not suppressed any 

material fact. 

And I sign this verification on this the_____ day of________ 

11 
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:-

() GI(COI/!.ILG (2) 
PA & CAO(COfl)/I,;LG (3) SAO(COfl)/TZTB 

4) XEN(Con)/G/Tz) (5) IOU(Cofl)/c/17T3 
(6) IOW(COn)/I/TZTB ) OCor.)/rJ/TzT (C) •taff concerned (9) PCese (10) E/BuIj (:n 	rj .....

) 	

0 

for 

• 	

0 	 • 	 • 	

0 	 • 	

. 	 ; 0 	

- 1 	 . 



T FJO[1 IkR 1PI XLZy 
	 C, 

Office of the 

	

• D011ity Chief Vngn er () 	- 

fl1rdç. 1xoject Teur 

(Wk;R ?JO it4 

Tho f. p1lowl
ng 3ZznOtjrnd Posting is ordec4 to 

	

te)e tsttdiete 	 Oct *' ff 

	

bh&.j C.1. 	r, c1k(5dh) 
In  ecje 

b, 330..560()attachadto itotes Lectjo i 'te to otr iciateamHeed C1exk() o ay b.42S, 31s Of !t..45..700 (rz) 49tinet the Oat of Chi.1 i.trc. in 	
as. OuI15O() lying v'cant on Idhc 

me1.1tz. 

	

and )Oted 	 ft n hiti sue ji'lace of posting, 
The Ootjor is pi.ro1y on 

Thoc møaeure and tiis will not cnr on him any cim fox r*ntentfo8 in th roxnotjoflj  qxeda Or 
fox eenio+ Ovr his ertwhj1. 

ThIS 	errv of Zy, Ci/co/i.B 

'Lcz L/ s ci.j- 	 (ecu) 
0 	

$ 	 ik 
• 14 2 	 Itc Te ur, thnd 	ltt4 Ccqy 	

lot nf rntIc 	
tior to s 0 •  

2, 	PAik 
3,, 
I • 	- ;Ao,'cn/r . • 

7,, 	L 	 - •. 	i.: i 
• 	Li 
, i• , 	• 

- 	

Cr i.y, 	 tjfl3r 
•ei.Lwy I 	C.•t1X 

,,/A 



- 	

, 

- 2-3  

ANN  
N, F. flAjj..LuY. 

OTT ICE. QRQ4f 

Shri 8.K.Rbhø (Si), 	. c1k(G) now warkin urdqr DY.C(/CDN/3U91QhOP* 1s ttuiporarUy promotd 	Heed CJrk(C) 
in ace are.i4Ou.231yJ (flp) qn beiing found euLt1, fpromotjon t tP poet of Head C1erk(G)  and oated u nder Dy.CE/CQpy3pz. 
Nt;. (g) This Jesues ,  with tt 	pproV81 or 

Corpetant Authnrity, 

Cu) It uIjijj.dbe e nsured that s tafr Conberned 1e" 
Ce fitn 	/AK/VQd 

	

H.ta promotion will take effect from 26.6.9O.!(// 	9 
• 	 ,.. 

Igno  dated 

• 	 Copytos. 	 '1 

• 	 4 

jtTL/P1L. 
/2 )DyscEfcoirjgtghapa. 

•.3)dqrjPsLc. 
/f 

er 

! 	

• 

plv~k 



c_

XHT 

 

I 

-'1 

  

OflXcr or T1fl 

9S1WA flA TIj_ (c 

 

The t 0110 wj .promotjo 	Th1 p0øtinj a or4erd to take in ttatø ffeot$. 

'i 8hri 
 noaje 	

Urcjer 	 i hAreby teaporjj, pràmoted.to th poet of C1i.t.f 0ierj in floje l6OO"26O/u(p) on u 	ba910 an poate ifl the 
erve Oifit ng1t the •xjatj 

va081), 

Pao 	 in 8c1e umia D.c,,OOWjp1 lar hereby tao*a 	
promoted t9 the poet' of QJif Clerk i ao&je tlbOO266O/...(R?) on 	 end In  the ane Oftj 	 the zwi 

	posted 

PIS 	
3.Bhrj .P.8aranj• H , ei(A00) j wider D.yoQq/jp iø berey 

	goozfl proinot to 	
of Chief 011xk in noel. 

	

on flTho bii1, id poated iii the 	°ffjoi agaLne the •z.tating T9QflTI• 

Ti* "evo promotions are 	
puxe]y 	

4 
on adh theaeuxe and it win, not. oonie upon the, right t bltt.tm 	

iority ot o'Qr boee nenjor to the 
Isettes with the eppj of CR/b Ojç/ 

( )1.*.0zJAIQRaD0R1T ) £'PO/OON, 
for 

Deté ,/2/1990 Co 	
for InfOrmation nfld neoessar 

Yaotio to*- 1 

	

	
ref,re 	his letter W2/ dated 1 4/15 .rr.12iuGg It  is further to LutizatA oaae sen1o, pereorm Dx aei1i,j, their win, be 

ret tO thj prent pont, 
2i 

3. AO(OX)/jp 

(M.R. CR flABORI!y) / A/(rn 

XT 



to 
ThC rtlissagsr(p) 

: 	 at*i1.v. 

C Threngh Proper Chennel)  
I- - 

4),, mpp.l for r.gllcrisation of MhOC premOtios. 

ReSpected Site  

With due t...t, I would like to inform you the followiag 
few limes for favouz of your kind consideretton please. 

1 1 	That Sir, I em 41  Scheduled tribe employs., ,jiwd on  
*eefl*ittS through *9/Quwshetj end po*ted onder Dy.Chióf !nØites 
Construetics) • teepur and now working is the .f tic. of DY.C$O1(#' 

3P4 under the kind control of C*tItON/kLO. Sins. my Joising 1 hsvó 
bsea working is the construction orgenisetion. 

2 1 	That Site  I was proted to Sr,Clsrk on 31.341 0" reguuIr 
basis by RR*/Ia.hatj spinet 33 1 	depsrtm.tal gredustequota, 
and fixed ups new lien in C(tfl ( 	slq. 

3 0 	That Sir, SPO (rp) /WLO Promoted we as H.d Clerk on 26-4.90 
vids no.x/203/1$J(x)Vt *V12 dated 19-32.91 on regular beets and 
posted urtdur DY.C#VOyz 

4 0 	Thet Sir iMP,tt. of •evrl •rre 5 ls. Csfl(p))u4 did flat eoStde my c4. for pronot ion of O*/tr.ZZ in the restructuring 
cedre of $4/f department, cireuleted vid semorendt*t soj/41/01(*) 
Pt.!! dated 2S.93, s a result, though I am belong to 52 employed 1  
depriving of iudt upqredatlon due to not *doption of pUidute Øf: •

01 

neservetton for jC & I? candidates as per bard's letter Ho.e7.. 
(OCT) 1/72/1 dtd.6-9148 0  91*(&T) 1/49/11 dtd.7.4.,gi and 9.5 (Sc?) i/ 4/5 (1') dtd. 16..6..92. 

S. 	That Sit, I ft$%pellAd in the selection of OSflr.li, held on 
36.4.96, but rvault is not kcn to me. 

4. 	That Sir, I wee promoted to 08/0r.II(Offq.) on 93.4o by 
OM,tON/IMLC On tdhoo meseure snd the 'eme has not regt4erjldd Ss yet. As 7 Am giving ffiOE* than 6 (cix) years Continuous setvice in * 
•6 grede, my it adhoø pronot ion may be regularl.ed by yen with the .) posting it DY.cE,tO1/3p$ Vithout hempering the opsn lies Cadre. 

7. 	That sir, it I. also mentioned here that some Junior eteff 
Whois 1$P.a were timed undet KIR, APOY and LMO I)ivtstens have 
lirsedy been *sgulsrts.d Cs OS/ar.!! and Or.!. 9ut I em I 
who is being deprived of such promotions due to adietnistreti,. 
lapse. 

In view of the Shove, you are oo.erdielly req,st.d to 	i. 
Con$idr my case and kindly arrange to reguluise my Sdhoe Press 
a. O$lbr.fl for which sot of your kinds..e I shall rem is eves 
grateful to you. 	 • 	• 

Tour. f$tthfully ' • 
2 	'?4 

(1. K. Rabhs) 
08/br,!! (Odho) 

under Py.Chief X%qJneejAG6 ,,91  
weqanr 	

• 	 s.r.nur.Jcgighope. 
or information md neresinry action to 

flfr• •- Gij 0, (2) Cs,rE,4n.a (3) 8eeretary, 	T Imploys.. 
Psaociatton,N.?,Rly,)451 tQ'On. 

$1 us Pv 	\ 	 • 	• 
gai  • ' 	PA 	

• 	 (5, K.  $*) 
- 	 O$Irjx (adhoc) 

' 	 under Y.COjogighop 
• 	 5.!,Rly 
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To 	' 	 . :)' . ' 	, 
it  1 	'  

: 	..,. o Construction 
i t 

, 	'% 	 ef:- Yc5ur1etter No 	2SS/Con/1/pt.t dated 2185j 

iv 

;; 	

• : 
 

1 	

Interms of CPo/zv1Lps 
, 	and A/W,'I4a1igaon approval thereoh/"the '1iep 4(o'the ON  

fO11ow1rg JrC1erkG)in scale 
;t " 	in scale RS. t 26O-4O0/_(RS) who were 

Service Commjbs1on)Gaujati and on compassionte ground 
l 4 	 GM's specia1 powe and directly poted u1ndr bN/CO/Ma 

T 	" 	are fixed Ln the ' seniority Units i ofCivil 1gieerig 

t 	

Jig 

4 :S 
	 , 	 anijp stff4 

I r 
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" ; . : 	. •• 	' . 	. ., 	; 	 . 	3 Shri.DipJc 	atiJan, , 	 i 	lt,i 	 ti 	I 
4, I,  Gou.ranga Kapai Af 
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SOIL 
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? 	c 1/NLo 	' E 
,f 	 26O4QO/44k )ç 	 1 Shri KarnIa 	nakLAPe­ c

i1jIg'&1 
I 	

23  h11)Tr11jgr 	a4S 

3.' Moidu3? Haque4 '1• 	- 	 , 

Tapn I*oMher 
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NO. 	of 	
t 	 , 	 . 

pQS t. 	 .  j$t

C1 erk 
i;e

tiofl. 

5 	
1 .ShrL BrihasPati 8 0r0 ($T) 

.', 	.K... • 	- . 	., 

3.M!SS BaSaflt 	
t 

4.Shi, Biflflc.a?.  
•-H 

5. 	'h;. 	Diii 	 :-. 

• 
4 	4- 	 . 	•. 	 t 	• 

IL) 
ii St - 1.S hri 	4anB4efl 	

, 

r 
,26P440PJ 

l 

'r° i 	 s; 

260400/ 1 	•' 	1.Shri RaflJaX 
4 	, , 

- 	 . 	 . 
- 	* 	. 	I . 	- 	 --:- 	.' 	-• 	•- 	

,. 	1 

' 	* 	. 	 •' 	-V.  
--V.. 	

4 	4 	I 

4-- 	 ,. 	. 	.. "V 	 I 	•, 	
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• 

11 
	1.Sh4K.K,B0r0  

KRbh(S 	 : - 

T 	 • 	' (T) 
4 	

1 	 1,4  
3 • 	' 	P .K.Bre 

° 	Bipt11Ch 	Das. 
4. 

ii-irta ;.Modak. 	 -' 
.: 	,,. 

' 5 ,SMt 
. 	. • 

6,Shri DebaShiS R0Uth. 
/ 	 II 

•4 	V 7.' 	.prithi$hB0Se.. - 

I- 
•I 

'- 

* 

8. 	
SuthaSh Môhanta. 

I. 
\ 

* 

' u 	D .D .BorO 
• 

1 GaJ er Chndffi pa (SC) 4 

1 Joyar)ta Sailciaq 

44 
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I i.Shri PrabiI Ch. DaS. 

20i4Q0 	.,. , 	2 
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" 2. 
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• 	. 14 	ai,Bh 

	

10- 	1 Sh i Na 	Gop, 
N •' ___ 

269 47 	 2. " 	
Dhirefldra.1a •,.., 

- 	 , 	 I  
U 	Bali,ram prasad. 	

•• 	. 

. 	 3. 
I 4 

Bimal bey. 
 

5 	II 	N8lini Kr-. sarma. 	* 	'. 

6. " 	Swaparl ,Kr.DeY  

7 	" (Contdivz - -I'- 

- - Dcy. 	- 

, 	 ' 	 Chz.ktI)tYs. 
•4; 

• 	- 	 -. , 

4 , 4 . 
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fA 
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DnM/w/ 	
i6-o:tcd7_ 	2 	t ' 	1 Shri ¶3 atyaj  it Ioy 	k ' 

2 . " ; 1 A_jJ.t Kuma 

Sisir ICr . S arma . 

4.Sfñt 'MB±na I I(a1ia' 1  

Shr+ 

	

, 	' * 	J (f j 	/ itt 	i 	6 " , Umes1 Ch .(BQro (T) 1  
i  fA 

' r 7 , *1 	L1t Lang I.aien (sP) 

T.  Tapan Cha 

9 " 	NtLia1Ir Va 

:* \, .10  
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'1 	p! i V ? 	 f 12. " 	4 m Ch Das (cc) . 
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Office of th Cfner.j,  
Z'L 	 Menagz (P) 

aigsoA •Qniahatj1ii 

Vatetl l9/20 
To 	 .1.icpe 

A3.1 tread of *)epllrtments 
MI Dt&ti 	 0ffij ' f the NonaLtvi$jone1jubd Offices, 
Peneraj.ecret!z-y/,7flRU 	fox Gener 	Secret. yURLj 	$ 
Sb $ SLP (C) 10 

5277/91 •(t. 'nure6he llukherje. and Oxg v, UX & 
Ore) re rdtnq benf It Of pxoioxm 

fixation f :ey as Clerk Qrac X from 1.1Q$ 
to eOryJr gzdut0 clexka ar*  iz on tbejx LbC M*e* 	

mul detentj0 Of iflteXuss. erniority, 

I ' Cy ofPallwaY flor41'$ letter lo, c 11/4 dtd 7.10.97 .tc%thr with 	J3oard•s le( ci i. 	17,1, 	t,10 &bove  mtjon and 	 aubject is 
forwarded for infor. 

	

action, Eoard' 	rJjet lettt dt, 18,6.81 and 31.7.ei 	r ezxcj to in thej. pre 	lst$.e re circulated u.nr 	 to, 	350 and 14...353 

tIX456 

No. I/SS/Op V (C) 

1 1Igihl, 
tor Qenora. 

i.y of 	 6' let e.r o, dt. 7.10.97, 

.ub Ae 

.lc invjj to 130rds lcttr of oven !Ufliir cttd 17.1.7 (oy 

	

to c 	 lcj 	n O the ebo 	nubjecrt /tern R&ilwsy with all enorlt. to ctVtOLth1. 	ij%j,  
d 1.2.3 	 onsecent Uo 	 Couxt1 order d -t,96 i 	n SL 	i1ccj by Ljnt. Murdha tukhexje. and Othr5 'rn1 oth,r Clued Lvs, the rnotter regeftling  bse it of r-fr 	(ix1tir of ey as Clék  gr' I fross 1.jo.eo tc sezvJ.r qr'du 	COsfl5 on their Ulifyjng i4c. nc detexmjntjo  

cr ' 	 of ifltte5en1orjty in term,, of T3' 

	

	
r"tructir1ng ordre es contjred in their letrer 

&tad 1,6,81  xrnjned in dtj1 in COfl5U1t 	en1.7.81 h s been 
41 with the Legal AvLr o thi,, Ninit 	3rd it h,48 

been d*cjd that in so fez 

	

• 1 ntt1 	Of 
-$(j 1€.6.11ri 3 1.7,i ere concerned tnu followth9 ng t:rcfflure 	uj 

L 

I. •l in 	er 	çjx •d.t: ci rr (1 	â-.26O..gf (4)/f • 	.(it.j5 	(L.i)  
to i.io, 	 who S.eLs in service prior nci have been 	lect;ed  as  E, 330-560 (s)/, 1 2 00.2040/. (LY : :) t1c:iich L!Ck.  

Will b4 aligihl, for 
fi)C. tion ..f P 	Liom 	 "ithout uy 



• '4; 

z ,•• 

6*40 •5)- 

monetny benefits tcet for the 
u a entitled to eolumnto 

the 6 2te they ectu1ly took over 
1:Mst of Len tot clerks  

uzaoe of i'sion. 
With otect fxo* 
the charge of the 

All s&rving crtute cletka Orate ft ,460 s400 s)#t  9.0100 (ifl) who were oojntscj as such .1 tsr 
10100 O ar& hsvo eubequent1y been eX'oint,d as 3e.. 

	

niox 4orks Grade b.330..560 	 (Iu3) on their QU611fyinq tdetited apV tm*ut1 Coepetiti,a 
Lzminntjon wilt not be eligible fcr atny protoxi ma Eiitjn w.e,f. 1.10.80 but from the dete of tb4pit .erOolntmont tie Clexke(Yrs5e .26000(,8)/950.. 
25C0(u0 tnd ectul bcnifjt frcr the date og thiLr 
joining as Senior clerks, 

The Rcln l OtItY as senior Clerks to the possone bsl*thez grc'ntc prrforine r - rcw*t . j0fl or ehoc promotLan all  lio thrno cHrectly r -,,,-cz , tj jteC. taut ccntinue to he by rara 302 o f  
hi 	 o ft: rmulwny' t.', Ho, !/20S/3/ &'t,V/xv thitad 

(Copy of 	ilwy Board's lett?r to. £ 4 datd 18.4.97). 
ub $ w i .  (c) No. 5177/Pi (3ut. i ~aur a(iha llukh.rjee 1 Ct$p, V&. ..vi i Ore) *  rer.irg keneflt of 1:rfrrma fjx ~.,. tjon of  I>ay of clerk Cr.! fros 

10104( to eerving grathiste Clezk Cr.!! oa 
their ulifin 	 tn 	ternj 

i ttcrri i(i1uy ' letter No. E3O8/Cgt C*ilL/ 
(t:t.t(1 L10X). dted 

a ye m tr hai been dj-o,d of by the on 8 bjo C.tt on 120. 	alcngtitj thnr toh 	ec) Ios 1  Ore, Ve, 'rkh Tandan & Or'., 13547/94(tj.j 
tahev Lal. &. Ot.)1 14573/93 (UOz. & Anr. V, rti Lihr.& Ox), 118/4 (vox & 	 L,elchend Hihr, $ Oxa,) 2473..77/95 (chane 	Kuznar indey 	0ra, Ve uoz & "r:p,j 393 9/93( 	uze. Vse tiLjn wnar 1fls 	era) involving i&:.tjca1 	u 1  The .mtter h. aincin bten l.xcimi.ned in Consul.. • !tioti .tth the I..t1 ;viner of thi,, iurilc"ry an•:I it has been ci. 	'ht 

1) 	'11. in 	rV.CC 	 ciczk 	r€'e .O..15oQ(p}) uho ;ere In eervho prior to 1910080 hve hen rlct 	ap' Zenior C1r) Cr.(t3 ,330.-"0 
will be eligible for •ti.n :fpay w.. f. 1. 	Witut 

	

'Lfl: 	:'c€t for the Duxvofles 	txfzs of LIon. •r 	•nt:it,1c 	to 	oltnient3 ith 	ft I rorn 	t:: 	1 	cti! iv trok f4 r thc ç 	' 	 çf t-1io 
t•o't o 	:Mnr 	•O1••!, 

00  

Cont 
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH - 

Original Application No. 302 of 1999. 

Date of Order z This the 8th Day of August,2001. \\" 

The Hon'ble Mr Justice D.N.Chowc1hury.VjceChajrrnan. 

The Hon'b].e Mr K.K.Sharma,Adrnjnjatratjve Member. 

Shri. Birendra 1(umar Rabha, 
Office Superintendent Grade-Il, 
Of fi.ce of the Deputy Chief Engineer, 
Jogighopa under General Manager(•construction) 
!1aligcOn, N.F.Railviay. 	 . . . Applicant. 

By Advocate Sri M.Chanda. 

- Versus - 

1. Union of India, 
Through General Manager, 
N.F.RailWay, Maligaon, 
Guwahati-7810U S 

2 • General Manager (Construction), 
N.F.Railiay, Maligaon, 
Guwahatj.-11. 

Deputy Chief Erigineer(Contructjon) 
Brahmaputra Bridge Project, 
Jogighopa. 

Genera]. Manager(p) 
NP.Ralzay, Maligaon, 
GuWahati-11. 

Sri Phulan Sarani. 
Office Superiñtendent Grd.I 
N.F.Railway, Màligãon, 
Guwahatj-1'l.. 

Sri Pradip Kumar Brahma. 
of fice Superintendent Grade-I, 
working under General Manager(con), 
N.F.Railway,Maligaon, 
Guwahá.ti-11. 

7 • Sri Dharanidhar 3oro, 
Office Superintendent Grd.I 
N.I.Railway,Ma]igaon, 
GuWahatj-11. • . Respondents 

By Sri J.L.Sarkar, Railway Estancling Counsel. 

OR D E R 

CHOIDF1URY J. (v.c) 

The ontitlerutent of the benefit of proforma fixatIon 

of pay as Clerk in Grade-I as per the Railway Board circular 

is the subject ut ttèr of adjudication of this application. 

contd • .2 
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26 	 The applicant Was fir8t appointed as a Clerk (Qenera 

in the scale of Rs.260-400/ under the respondents vide order 

dated 18.8.19. pursuant thereto he joined duty on 10.9.79. 

On 8.1.81 he was promoted as seniorClekrt0abo0á5i8 

Subsequently he was promoted as Head Clerk with effect from 

2.1.84 and also regularised in the same poet with effect 

from 8.11.89 vide order dated 19.12.91. The applicant quail: 

himself and empanelled for the post of senior Clerk in the 

scale of Rs.12002040/ to be filled from amongst serving 

Graduate employees against 13 .3% departmental 
quota in terms 

of Railway Board's àircular dated 23 
.11.84. The present 

lly concerned as to the granting of appliCati0fl is basiCa  

the benefit of proforma fixation as was made by 
the RailwaYs. 

By letter dated 18.6.81 the Railway Board decided to 
fill up 

13 .3% post of SenIor Clerk from in service 
graduate Clerks 

(Grade-Il) by 
competitive examiflati0fl to be held by the 

Railway 
S,9 

I 

rv ic r, CommissIon. In the event of their non-

availability it was 
decided to fill up the. residue vacanCies 

by direct recruitjfleflt alongwith 20% direct recruitment quota 

ssUe by the aforesaid memorandum 
from open market • The order i  

was t.obe effective from 
1.10.1980. The ppy of the employees 

so 
appointed was to be fixed pro forrna from 1.10.80 but no 

arrears were payable on that aCCOUntI The actual payment 

of emoluments as Senior Clerk S were allowed from 
the date 

r the charge of the post. Numerous 
of their actually taking ove  

comrmuniCati0ns thereafter were also jssued by the RailwaY 

ati0n dated 33 .7 .81 it was decided 
Board. In one such ccmituiC  

that 13Y3% vacancies of Senior Clerks existing as on 

1.10.80 made available by order dated 18.6.81 was directed 

to be filled U 
from ongst 

the in_service graduate Clerks 

(Grade-I) in the manner indicated in the Notification. This 

ccntd..3. 



- 3 - 

matter is no longerrintegra in ,~i -og the decision of the'J 

Supreme Court in Anuradharlukherjee & ors vs union of India 

& ors., reported in (1996) 9 SCC 59. As per the Railway Board 

Circikiar issued from time to time which were finally interpreted 

by the Supreme Court in the l4nuradha Mukherjee case ('supra), 

all in-service graduateClerks appointed to Grade-I scale would 

get only pro forma promotion as Grade-I Clerks from 1.10.80 

without any monetary 1.1enefiL6 except for the purpose of pension. 

The'Lareetitled to ernolrnents with effect from the date they 

actually took over the óharge. It would be available for 

computation of pensionary benefite. Admittedly, the applicant 

Was a graduate clerk as in the year 1900 i.e. prior to the 

Notification dated 18.6.81 and he passed the limited depart-

mental examinatiOn. In that view of the matter we find it 

difficult to accept the contention of Mr J.L.Sarkar. learned 

Railway standing counsel that since the applicant acquired 

the qualification arid obta1ritd the B.A.DOgree after entering 

the service is therefore not qualified. Similarly. Mr Sarkar 

also contended that the seniority of the applicant is to be 

computed on and from 21 .4 .87 on the ground that he himself 

qualified in the limited departmental examination in 1987 

We also find it difficult to accept the contention in view 

ç 	
of the clear Railway Board Circular and the interpretation of 

the Supreme Court on this issue. 

3. 	In the circumstances there is no justification for not 

giving the benefit of the circular to t) applicant. The 

applicant being a graduate clerk and appointed to Grade-I 

scale through the departmental examination will also be 

entitled for the benCf it of the Railway Board Circular and 

the seniority of the apliCaflt will be computed in terms of 

para 302 of the Indian Railway Establishment 
Manual in view 

contd . .4 
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of the leçjal position enunciated in Anuradha Mukherjees 

Case. 

The applIcation is allowed to the extent Indicated. 

There shall, however, be no order as to costs. 

Sri/VICE CHM[U1N 
Sd/NEM(3ER (dm) 

pg 

I 



l F RAILWAY CR?Y DI'J) t)IIT 	03-2 PAY BILL FOR 	JLY 2005 	0 I • !Ui 
-- DEDLr7I1scTD 	I.DLE DT*G 	SRL.MO 

B K RAI1A BASIC PAY 7100.00 	PF 8M.00 GROSS PAY o 	13394.00 
DEPAY 3550.00 	'W 3000.00 

r 
DES 	OS/I-G DA 

	

1811.00 	!NSL 

	

533.00 	PF-TAX. 
561.00 
195.00 

ICT.DED 	5729.00 
S  

.. 	18746-C CQY ALL 200 .00 	015 30.00 MET PAY 	W 	765.00 
SCA 200.00 	H aS.DC ADV 700.00 	6 

DUTY DAYS 31 	LEAVE 00 FLOOD ADV. 100 	U 
DIJ 	ADV 150.00 	7 

L' LHAP LUP ARS LM 0/P OT1'F ALL 90.00 	3 • 	- 
08030020 
CR015 	010 
DB 
c0030 

I F N 	RAILWAY z 	: t.rr 	C3-2r2 PAY SILL FOR 	JUIE 2XV5 -- DEDIM710te C34rle -  T.MJE DEF.,  ENIN 	sit. 

v 7100.00 	FIF 8w.00 14069.00  
DEESS-PAY 4225.00 	LPF 300C) • 00 

OESo 	ci-c DA IEII.00 	INSLRAIcE SoI.00 TCT.DEDBA 	5729.00 
IrFA 533X 	PROF-TAX 195.00. 

PFNO .011 óSL-C coNcv 200.00 	015 30.00 x 	8340.00 
SCA 200.00 	H BLDIC AD') 700.00 	7 

DUTY DAYS 30 	EAVE 00 FLOOD AD'). 125.00 	12 
BiFL 	AD'J 150.00 

L.' L 	_.w AILS L 0/P 0TP ALL 80.CC 	4 
080300C 	 - 

CR  DB 
0B030020 

;0iV} 
UNiT 	03-283*PAYBIFOR AY 2005 	oLDL - DUCTI0NS-I 	JET6G 	SRL.M0 	4 

k R4SWc 7775 03 00 64R3S5 py * 	14464.00 
DEES5-Y 3e. 00 	' 3000. 00. 

g.%P (I1/ 1982.00 	INaAHCE 561. 00 TOT. DEDMS* 	5813.00 
583.00 	PROF-TAX 195.00 

4oy%8-1: C0E'ALL 75.00 	315 30.00 py 	* 	sosi.00 
160.00 	HDGA0') 700.00 8 

00 FLOOD AD'). 125. 00. 	rz- 
BrH_l 	AD') 150.00. 9 

- 	FA83JO OTHR 80.00 5 
- 
- 

$14,459.00 -.. 

	: 

	
FJ 



NF.RAILWAY 
/ 

OFFICE OF THE 
DIVL.RAILWAY MANAGER(P) 

N. F. RAILWAY/RANGIYA 

FICE ORDER 	 Dt4-04—o5 

On being selected in the modified suitability test 
for the post of promotion as OS/I(G) in scale Rs6500-10500/_ 
against cadre restructuring/03 vide office memorandum of even 
number. dt .6-04-0S'he followong O/II(G) in scale Rs455000 
9000/— are hereby promoted to officiate as OS/I(G) in scale 
Rs.6500...10500/... from the date a, shown against each and posted 
at the stations where they are working at present, ,  

Sib Nob Name & Designation Station Promotion Pay fixed Remaik 
.as.OS/I(G) onpromotion 
wbefb4  as OS/X(G) 

14,  
" 
Shri.DD&Deb Sarma, OS/Il 

RiXjRoy, OS/Il 
DRM(W)/IINY 

- Do - 
01-1 1 -0 
01-11-03 

\oort 

3, 
44. 

" 	NbCDás 	OS/Il 
Md.MIslam, 6S/II 

ADEN/NBQ 
ADEN/RPAN 

01-11-03 
O-\--O4 -\OO ,Shri BbKRabhab OS/Il DRM ,JRNY i•- oo.cs 

This has pijthe approval of competent authority. 

NbBb :— Staff concerned may submit to get thier pay fixed on 
promotion from the date of accrual of next increment 
in pre—promotional grade within one month from date of 
issue of this office order 

for DivlRailway Manager 
(Peronne1) 

Nb FRailway/Rangiyab 

 

NoE/240/RN(Restructuring)/03 Dtb a.A, —04.054 
Copy for information & necessary action to:-
1 (3M(P)/MLGb 
2i SrbDEN(C)/RNYb 
3 All DEN & ADEN/RNY, 
4' DFM/RNY 
514  DiV1SeCyb/NFREU/RNY4 
6V DivlLSecyC/N.FaRMU/RNY 
7 t Divi. Secyb/A'SCTREA/RNY 
84 COS(E)/Bi11/RNY at APDJb 
94 Staff concerned & P/Caseb 

 

Divib 	ay Mager 
(Personnel) 

NbFb RaiJ.way/Rangiyab 

for 



ADEN/RPAN ADEN/RPAN 
SSE/W/SBE SSE/PW/SBE 
SE/'1/BNCN 

SE/1W/VNE 
SE/W/}IPAN 
SE/PW/BNGN 
SE/W/DMC 
SE/P.W 'Li/N: 
AD EN! BPRD 
DRM(W)RNY 
DRM(W)RNY 
AC'EN/BPRD 

SSE/PW/W/NLP 	SSE/PW/W/NL 
SE/PW/MJBT 	SE/PW/MJBT 

	

SE/PW/RPAN 	SE/PW/RPA1 

	

DRM(W)RNY 	DRM(W)RNY 
SE/PW/BNGN 	SE/PW/BN!' 
SE/W/NBQ 	SE/W/NBQ 
SE/W/RPAN 	SE/W/RPAN 
SE/PW/BG/RNY 	SE/PW/BG/F 

DRM(W)RNY 	DRM(W)RNY 
SE/PW/E/NLP 	SE/PW/E/I 

SE/PW/DMC 	SE/PW/DM( 

SE/W/BNGN 
SE/PW/VNE 
SE/W/RPAN. 

/PW/BNGN 
SE/W/DMG' 

L.P SE/PWABANLP 
ADEN/BPRt 
DRM(W)RNY 
DRM(W)RNY4 
ADEN/BPRD 

/7 

-: 

/ MEMORANDUM- 

- 

Office of the 
Divi ,R1y,Manager(PerS0re 

Rangiya. 
Dated: a/4/O5 

As a result of suitability test the following staff working 

as OS/I, OS/Il, 	Hd.-clerk, Sr.Clerk(G) in scale Rs.6500-10500/—, 

5500-9000/—, 5000-8000/— and 4500-7000/— who have found suitable for 

promotion to the post of cos/G, OS/1,OS/II, Hd.Clerk and Sr.clerk(C 

in scale Rg.7450-11500/- 9  6500-10500/—, 5500_9000/_,5900-8000/— anc 

4500-7000/— respectivelY against the valancy arear w.e.f 1.11.03. Dt 

to cadre restructuring Interms of Riy.Board'S L/NoIWC/ 111/203/C/ 6  

d t. 9. 10 .03. 

SN. Name 	 Whether 	Designation & 	Working under Rema 
tation 

--------------- -- ---- 
1 	Sri DDBoro 	 ST 	OS/I(G)DRM(W)RNY 	DRM(W)RNY 

2. 	,, K.C.Bharali 	SC 	OS/I 	DRM(W)RNY 	DRM(W)RNY 

3, 	,, P,Chakraborty 	UFt 	OS/I 	DRM(W)RNY 	DRM(W)RNY 

1 • Sh;i D.D.Deba sharma UR 	05/11(G) DRM(W)RNV 	DRM(W)RNY 

,, R.K.ROy 	 ST 	OS/Il 	DRM(W)RNY 	DRM(W)RNY 

,, N,C,Das, 	 SC 	os/Il 	ADEN/NBQ 	ADEN/NBQ 

46 Md.M Islam 	 liFt 	OS/Il 	ADEN/RPAN 	ADEN/RPAN 

•15. 	,, B.K,Rabha 	 ST 	OS/Il 	DRM(W)RNY 	DRM(W)RNY 

212_!1i.222:2221 
1 	Sri P.Basumatary 	ST 	1-td.clerk(G 
2. 	,, 	K0M.Das 	 SC 	}ld.Clerk.(G 

3. 	,, 	M,Singh 	 UR 	IId.clerk 

4. 	,, N. Tirkey 	ST 	Ud.clerk 
5. 	,, D,Basumatary 	ST 	Hd.clerk 
60 	,, 	R.Brahma 	 ST 	Hd.clerk 
7, 	S,Thakur 	 UR 	1ld.clerk 
8 0 	,, 	D • K.}1azarika 	UR 	llcj.clerk 

,, 	C,S.Pandit 	UR 	}-Id.clerk 
, 	Prafulla Boro 	ST 	iid.clerk 

11 	,, 	C.R.Rabha 	ST 	}-ld.clerk 

12. 	,, 	B.Majurnder 	Sc 	I-ld.clerk 

2 )Sr.Clerk - -- --22:l2Q2L: 
I 	Shri A.K.Bhattachariee 	UR Sr.Clerk 

2 	,, 	MC,Dhar 	 UR Sr.Clerk 
,, 	S.Kjmar 	 ST Sr.clerk 
,, Sukreswr Boro 	ST Sr.Clerk 

54 	,, S.K.Mandal 	 SC Sr.clerk 

6. 	,, R.L.Gupta 	 UR Sr.clerk 

7. 	,, A.K.Barua 	 UR Sr.clerk 
89 	,, P,C.Das 	 SC Sr.Clerk 

P,Barman 	 UR Sr.clerk 
Bapan Das 	 UR Sr.clerk 

11.
,, 

 , 	Ganesh Bartiia 	ST Sr.clerk 



Jr. clerk 
-do- 
-do- 

-do- 
- do- 
-do- 

- do- 
-do- 
-do-- 
- do- 

SE/P W/RPAN 
SE/W/NLP 

ADEN/NLP 
ADEN/RPAN 
SE/PW/VNE 
ADEN/NLP 
SE/P W/CG0N 
DRM(W)RPsJY 

SE/P W/GLPT 
SE/W/BNGN 

SE/P W/RPAN 

SE/W/NLP 

ADEN/NLP 
ADEN/RPAN 
SE/PW/VNE 
ADEN/NLP 
SE/PW/CGON 
DRM(W)RNY 
SE/P W/GLPT 

S E/W/ B NGN. 

/ 

	

S.KjBose 	UR 
13. A,K.Majumder UR 

	

14, S.Ghatak 	UR 

2/ 

Sr.clerk SE•/W/BNGN 
-do- 	SE/PW/TD/BNGN 
-do- 	SE/W/BPRD  

SE/W/BNGN 

SE/PW/TD/BNGN 
SE/W/BPRD. 

1. Shri. D.Basumatary 	ST 
 ,, Pavan Rabha ST 
 ,, S.I(.Thapa •OBC 
 RajuSahu OBC 

,, ABhattacharjee UR 
6. T.Gongopadhya UR 
7 ,, D.Rabha ST 

,, SmtPajakshj bèkà UR 
9, Shri Dipu Deka UR 
10. 

,, P.Karmakar Sc 

author I tv 
	 This issue with the approval of the competent 

For  Divi 	~eer(Pl 
N. F.Rly/Rangiya. 

No: E/240/RN/(Restructurjng)03 	 Dated. '- /4/05 
Copy for information and necessary action to:- 

GM(P)MLG 
OS to DRM/RNY 

3 Sr.DENfC/RNY 
All DEN/RN? 
All ADEN/RNY DIvn. 

6 All SSE/PW & Works/RN? divn, 
DFM/RNY at APDJ 
Staff. concerned. 

9 DIVI.SeCY.NFREU/NFRMIJ/RNY 
10. AISCTREA/RNY 
11 P/Case, 

/ 
For DIvl.Rly. 	er(e4nnei 

N.F.Rly/Rangjya, 

jt.O C 



~'Shri DDBoro, 

On being selected in the modified suitability test 
for post of promoting. to the OS/G in scale Rs7450-11500/ 
against cadre restructuring/03 vide Office memorandum of even 
number dt 	A-OSthe following OS/i (G) in scale Rs' 4 6500—  
10500/— hereby promoted to officiate as'OS/G in scale Rs 
7450-11500/— 5from the date asown against each and posted 
at the stations where they are working at presents 

SN 	Names 	Present 	\'Promöted Pay fixed Remarks 
Designa— 'as cOS(G) on promo- 
tion & 	wef 01 	trja 
5tatlofls 

2 	" KtCtBharali, 

3' " PChakrabortyp 

OS/I 
DRM(W)/RNY 
ADEN/RNY 

DRMW)/RNY 

01 —11-03 

01-11-03 

01 —11-03 

COS(G) 
in scale 
R s'7460-
11500/— 

g; LS-;ieo 

NflAILWAY 

OFFICE OF THE 
'DIVL.RAILWAY MANAGER(P) 

N. F. RAILWAY/RANGIYA 

.QFFICE ORDER 	 Dt 2  —04-05 

b 

This has got the approval of competent authority 

NB:— Staff concerned may submit to get their pay fixed 
promotion from the date of accrual of next increment 
in pre—promotional grade within one month from date of 
issue of this office orderJ 

'for DivUR llwa 	nkIP) 
N F Ra ay/Rangia 

Dt 	—04-05 No E/24O/Rt (Restructuring)! 03 
it GM.(P)/MLG 
2 SrDEN(C)/RNY 
3r All DEN & ADEN/flNYL 
44 Div1k Secy/NEREU/RNY 
5', 
6 Divl?Sec /AISCTRE' RNYA 
7 cOS/E/Bill/RN'f at AEDJ 
8 -00  Staff concerned & P/Case 

\ 

for Divi Ra1) 
N F Railway/Raflglya 

(b 



K F RA1LffiY cRm' DIV) L'IIT 	03— PAY BILL FOR 	APRIL 2005 	X.D(E - DEDLCTI0 	cnwT 	 1asc s...wo 	4 	 A 
— 3 • 

RA4A BASIC PAY 7775.00 	PF 972.00 coss pw 15498.00 
-, DEIESSPAY 38M.00 VPF 3000.00 

DCSGW OS/I! BA 1983.00 	INS1JANCE 561.00 TOT.DEVISM 5593.00 
RA 533.00 	PROFTAX 2<.O0 tJ 

P 	o187.4o8S-C COiWEY 	i 75.00 	GIS 30.00 

ARfAR BA 1034.00 	H BLDHC ADV 700.00 	9 

DUTY DAYS 30 LEAVE 00 SCA 160.00 	FLOOD ADV. 1.00 	14 - 

LAF LHAP LW ABS LND 
05030 020 

- 
•CR 

i D8 
c5030 	020 

khILLRY 	RY 14 	03 	PW SJL 	k0VER 
--- -- 

7004 	I. D€ - 11EV4J11Ps CO4TD - I I*f IP. RtO 	-. 

7liOO oo . / 0OSS PAY 16 (h 
B K RADH !z31C r 

3800.00 	VPF o 
i.00 T0TJD 

bk 	
- 

570 	PRO1PtX S 

30.00 El PAy tcr 8746-C 
VEY 	.i. 

	

215.0O 	CIS 

	

75.00 	H BLDt4C ADV 700.00 	14 

Xn 	DAY5 3 	L-EAW. 00 SCA FLOOD AD'. 1P.00 	19 - 

5- 

- 	 S  

fF 	 073 0 	 B 	 %r70 OC 	 B/F ZT 	S40 371 00 

.  

DESC14* OSi II 	
j  

570 00 	tA 

pcio 0S?46S34C 	CVEYU. 	75.00 tIS 
oO.00 H LDG kDV SCA 

DUTY DAYS 31 LEAVE 00 	 - Z 	FLU 

-:1:111 

'ftn 

GRO 

?ii61.cx 

f€T PAY € 

B K RAW 

Y- CRPJY BIV) L4Tr O2 PAY BILE 

BA3IC IY 	7600.00- 
D44AY 300.O0 

7 
*c17  

I 

/- — 



• 	OFFICE OFtDR 

In ternts of Railway 3d's letter No. PC-lH12003/CCi6(RBE No.17712003) Dt.09-1 0-03 circulated vdes. GM (P)/MLGs 
letter No. E304/o-Restructuring (0) dt.30- 10--03. The following candidates have been found suitable in modification 
selecti.on/su itabiTify for promotion to the post of and scale of pay as indicated against each and against vacancies occur as a 
result of cadre restructuring w.e.f. 01.11.03 and resuttantlexisting vacancies as on 01 . 1.03 are hereby ordered to take effect 
promotion from the date mentioned sCainst each. 

	

pFlL 	!L: E73041 - 	 • 	 . 

bass t.w ccr revew. 

This is in supprssion of this offlc€ order No. E!240IRNI(Restucturing)/G3 dt. 26.04.05. 

- Ctgcy-C 	nsce 	740-153u -- 	 - - 

SN Name C.om' Working Present 	Promoted T Payfixed 1 DLof - Whier 
under pay & 	to the on increment promoted 

scale 	post of & promotion against 
!scale . quota 

DD.Boro ST DRM 	7900/-, 	COS Rs. 8125/- 8350/- of NS öT 
/V)fRNY 	1.9.04.650 	7450- 01.11.04 

0-l0,500/- 	11500/- 	. 0111.03  

02 KC.Bharali SC DRM• 	17930/-, 	COS Rs. 8125/- 8350/- of NS 
(W)IRNY 	1.9.04650 	7450- 

0-10,500 	115001- 
of 	• 

01.11.03  

01.11.04 

Place of 
posting 

Remarks 

DR M (W)IRNY 

DR M(W)/RNY 

5~ 

'1  



-'1 	:' 	--,------ 
tegory OSII in scaleRs - 6500-10,500/- 	 ' 	 .. 

)$N Name 	Co Workin Present. pay , Promoted Pay fixed Dt. of 	Whether Place of Remarks 
mm .g .under & scale 	th the 	on 	increment promoted posting / 	 unit 	 post of & promotion 	. 	against  
y 	 scale 	______________ quota ______  

	

 D.D.Dev 	UR DRM(VV) Rs. 6900/- 	OS/i 	Rs. 71001- Rs. 7300/- 	•t 	DRM(W)I 101 
Sarrna 	 /RNY 	01.12.03, 	'6500- 	of 	01.11 04 	 RNY 

5500790001- 110,500A 	01.11.03 	 ________ 

	

02. R. K. R'oy 	ST 	DM.(W) Rs. 69001- 	f OS/I 	Rs. 71t 	 NS 	DRM(W)1 WIT 2(Tho) years /RNY' 	01.01.03, 	6500- 	of 	 •RNY 	w.e.f. 01-01-03 
5500-9000/- 	'I 10,5001- 	01.01.05..  

	

03 'N. C. Das 	SC 	Rs. 69001- 	OS/I 	Rs. 7100J- Rs. 73ö0/. 	NS 	ADENv') I .ADE:Pv 

	

BQ 	0 	6500- 	of 01.11.04 	 /r'JBQ 	- 
5500-90001- 	10.50 	l ol.11 . ()3 

04 Md. M. IsIrn LiR 	ADEN/ 	Rs. 6900/- 	OS/I 	Rs. 71 OOi- Rs. 73001- 	NS 	ADEN 
RPAN 	01.1..03 	6500- 	of 	01.11.04 

55-90001- 	1 10.5001- 	01.11.03 
05 B.K.Rabha ST 	DRM(W) R725/- 	OS/I 	Rs. 71001- 	 NS 	DRM()/ PIea read his I 	 J 'P\,Y 	2111 04 	5J0- 	of 	 v wa-E. f \ed D 

of Rs.7O0j- 

Category'.OS/fl irt scale Rs. 5500 - 90010!-  

	

I Cr' TV,:orl nc 	eE if 	ro'-c 	fx'd 	Y cf 	/hhe 	ace of 	rrrl-s - 	 mtru uroer to.th 	or 	- . . ncrr-E nt ç rQrnoted-' oosirg..  
ty 	 scale 	post of & promotion 	 againstl 

• 	_________ ________ 	 scale 	
' 	 auota 

01 P.Bin-natay ST - SE'(W)i 	Rs.6650/- j (511'1 	Rs. 6900/- Rs. 7075/- NS 	•ADEN/ 
RPAN 	01.02.03 	5500- 	of 	01.11.04 	 RPAN 

5003-8000/ 9000/- 	01 11 03 
02 K. M. Das SC SSEIPW Rs 66501- OS/lI 	Rs 69001- Rs 7C75/ NS 	

#S8E /SBE 	01.12.03 	5500- 	f 	01..1t04 . 	•'  
5000-8000/- '900/- 	01.11.03 	' 

03 M. S!ngh 	UR 	SEW!' Rs. 6500/. 	OS/li 	Rs. 67251- 	 •NS 	 d on 
BNGN 	01.01.03 	5500- 	of 	 ' 04 L - 	 5000-8000/- 9000/- 	01.11.03

04 N. Tirky .ST 	S.E/P.W/ Rs. 6350/- 	OS/Il 	I Rs. 65O/- Rs. 6725/- NS 
VNE , 	01.0903 	'5500- 	of,. 	011104 	 '

5003-8000/- 9000/- 	0i.i1.O3 	 I 



- 

ADENI Rs. 65501- OS/li Rs. 65501- 	Rs677 'sEiwi RPAN 01.06.03 650O- of 01.11.04 RPAN 
ro6. 

500048000/- 	9000/- 01.11.03 
R.  SEJP.W/ i Rs. 65501- 1 0S/ti Rs. 6550/- j Rs. 6725/- NS SE/P.w/ 

D.

#Bra 

 

BNGN 01:10.03 
I 

6500- 01.11.04 BNGN 5000480001- 9000/- 
07 S.  SE/WI Rs. 6725/- OSIII Rs. 6900/- Rs. 7C75/- NS 'SENV/ DMC 01.04.03 6500- of • 	01.04.04 DMC 
08 D.K.Hazarj UR SE'PW/ 

5000-8030/- 
Rs. 6350/- 

9000/- 
OS/lI 

01.04.03 
Rs. 6650/- . 

E/NL 01.04.03 6500- of 
• NS •, 	 Retired on 

5000-8000/- 9 ODD!- 01.0403 
- 29.0204 

. 	I 09. C.S.Pandjt UR ADEN/ f Rs. 6200/- OS/li Rs. 6375/- Rs. 6550/- NS 'ADEN/ 	I - BPRD 01.08.03 
5000-8000/- 

6500- of 01.11.04 BPRD 	I 9000/- 01.11.03 10 P. 3, j ST •j DRM gP$ . OS/il I Rs, 6200/- Rs. 6375/- 	NS 
. 	

.. I 
- 	flRMMI\i 

p lvvM- r.')' 	u_ 03 	6530- of j 	1 	ii J-. RNY 

RN)' 0.O5.03 	6530- 
I500000Q/:gOQO/ 

07 Ui ii 34 RNY 
2 9 MEjrnder SC ,ADN/ I P 	(20fl'- 	OS/I Ps t EC 

:u 	JL- 
Cteqor-: - dead 

eec - 

7 SN . Name. 	. 	. Cam 
muni 

LWorking 
undeF 

Present 	I Pronioted Pay fixed Dl. of Whether Pce of 	Remarks 	I pay & 	to the on increment promoted pasting 	/ ty scale 	post of & promotion against 

01 A.K.Bhh UR SSEPVV 
scale 

Rs. 5625/- 	Hd.CI. (G) 
. 

Rs. 5900/- Rs. 6050/-. 
quota 

1 NS 
. 

c.c4Yt'- arjee IW/NP 01.03.03 	5000- 
4500-703a'- 

of 01.11.04' 

02 I A.K. Brua 
I 

UR SSEA'v/ 
, 8000/- 

•Rs. 5625/- 	HCl. (G) 
.01.. 11.03 
Rs. 59001- 

. 
Rs. 6050/- I 	?'JS 

I I 
RPAN 01.04 03 	5000- of 01.11.04 

4500-7000/- I 8000/- 	. DI ,  11.03 MaiJhar UR SE'Pwf Rs 5625/- 	'Hd CI (G) Rs5900/- 
MJBT 01 . 03 . 0:3 	5000- of 

j  Rs.. 6.0501 	.NS 

 ~7 f 4500-7000/-, 8000/- 01.11.03 
01.11.04 

 

ra 

3 



.b4 S.K. Mardal SC 	SE'PW/ Rs. 5250/- 1 Ho.Ci. (G)JRs. S45T-s-5600/.. ScBNGN J01.o3 	5000- 	of 	 11.04 ____ 	

4503-70001- 8000/- 	101.1103   05/S.K jsT_ 1-4  

06. / S. Boro 	I ST 	DRM) Rs. 5750/- 	Hc.Cl. (G) 'Rs. 59001- Rs6050j- 	NS RNY 	01.01.03 	5000- 	of 	 01.11.04 

	

4500-7000/- 8000/- 	01.11.03 I 07 R.LGuij L'R 	SEW! 	Rs. 550/- 	Hc.Ci. (G Rs. 5450/- Rs. 5600/- I NS 	s. NBQ 	01.09 03 	5030 	of 	 0111.04 _____ 	
j 4503-7000/- BOX'!- 	1 01.1103 

ST  
T-- 	

T.WYJR75I 	cry--1501 Rs 571 T 
-• 	 / DM0 	01.04 035000- 	oI 	 0111.04 /  I 4503-7OO:J/ 	6000/- 	I 0111.03 

 

H 	. 

	

45GJ-7003/-780X,'. 	01.1103 I 	___  1 3a2 	as 	LIP 	SE 	T i -5! Hc 
EfNJLni ci tjS 

- 	 rs 	ST 	J AB 	C '5i- 	-c i  'RWY 	/01.0800 	5030- 	of 	01-11-04 

I 	 j . 	 RNY 	/01.0903 	15000- 	Of 	

/ W!T6 (Six) month 

01-11-04 

15~ 
4 



r 	 -- 

4 

4 
N 

Name Corn 
muni 

Working 
under 1 Present 	Promoted 

pay & 	to the 
Pay fixed 
orl 

DL of 
increment 

Whether 
promoted 

>tace of •  
posting 

Remarks 

ty scale 	post of & promotion against 
scale  quota .  

01 D.Basurnatary ST SEIPW/ Rs. 3575/- Sr. Clerk Rs. 45001- Rs. 4625 NS SSE/P.W 
• . RPAN. 0105.03 4500- 01.11.03 O1.1104. RPAN 

3050-4590/- 70001- S  

02 P. Rabt.a ST SEW! Rs. 3575/- Sr. Clerk Rs. 4500/- Rs. 4625 NE SEW! 
NLP 01.12.03 4500- 01.11.03 • 01.11.04 NLP 

. 3050-4593/- 7000/-  - 
03 S.K. Thpa OBC ADEN/ Rs. 3500/- 	1 Sr. Clerk Rs. 4500/- Rs. 4625 NE ADEN/ 

NLP 01.12.03 4500- 01.11.03 01.11.04 JLP - 

3050-4593/- 7000/- _ _______ _______  
Raju Sar.i DBC ADEN/ 	Rs. 3425/- 	Sr. Clerk 	Rs. 45001- 	Rs. 4625 	[NE 	ADEN/P 

RPAN 	1.D403 	4530- 	01.11.03 	01.11.04 	 AN 

• 	. 	. I VNE 	3.Q403 	451- 	. 1.03 	01.11.04 	 INE 
i 3050-45901H7030/-  

06 	T.Gongopadh UR ADEN/ 	R.. 36251"- 	Sr. Clerk 	I Rs. 4500/- 	Rs, 4625 	NE 	ADEN/ 
:)a. 	45D- 	'l 	1.03 	01 11.O 

3r5J4Jl 	-03:  
07 J D Rabt a S SE'P.'V/ Rs:325/- 	Sr. ci Rs4€25 rs 	1 1 ADEN! 	

1 

CGON 01.08 03 	4530- 	01.11.03 01.11.04 LP 
3050-4593/- i 70301- ______ 

08 Palaksh UR DRM(W) Rs 3425/- 	f Sr. Clerk Rs. 4500/- 'Rs. 4625 NE DRM(W)/ 
Deka. RNY 4500- 01.11.03 01.11.04 RNY 

3050-45901- 	7000/-  
09 Dipu Dea UR SEJP.W/ Rs 3425/- T Sr. Clerk Rs. 4500/- Rs. 4625 NE SE/P.W/ 

GLT 4500- 01.11.03 01.11.04 GLPT 
3050-4590/- 	7000/-  

10 P..Karmalr SC SE'W/ 
BNGN 

Rs. 3500/- 	Sr. Clerk 
01.0603 	4500- 

Rs. 4500/- 
01.11.03 

Rs. 4625 
01.P)4 

SC 
. 

SE/WI' 
33N 

3050-4590/-. 7000/-  

S 

61 



I 

S 

- 	• - - 	 rr t- f r'av On 

Staff concerned may submit option within one moith from the date of the office oroer 
101 g L" 

promotion ft orn the date of accruaI of the next increment in the tower graöe. 

This issLes with the approvaLof the competent autho. 

For DRM (p)/RNY 
N. F. Railway 

057 

'o. E!2401RN (RestruCtUflg)iO3 	
Date: - 

fD irforrr: 	- 

: 

3. 	Mt DEN & AJEN/RNY 
coS'E 1 Bi!tC')!R 
- 

IT. 	F.Czse.. 

S. 	Stiff .con.cer'ed. 

6 



* 	 7) 
To, 

DRM(P)/RNY 
N.F. Railway. 

(Through proper channel) 

Sub: Appeal for review of date of effect. 

Ref: Your office order No. E1240/RN(Restructuring)103 dt. 26-04-05. 

Respected Sir, 

In reference to your restructuring ordeicitcd above, I beg to inform you the fbllowing 

few lines for information, kind consideration and sympathetic order please. 

I joined as OSI 1(0) under DRM(W)/RNY on 27th  March'04 after sparing by 

GM/CONIMLG. 

That Sir, it is very glad to me and thankful to you that I have got upgradation as 

OSII(G), vide 0/0 under reference against restructuring procedure vide Rly. Bd's 

No. PC4II/2003/CRC/6 dt. 09-1 0°3 

That Sir, it is seen that date of eftèct of my promotion has been shown vide 0/0 as 

w.e.f. 06-06-205.instead of 01-11-03 which I am not agree with the above date of effect 

due to the following reasons :- 

I had been holding the post of OS/li w.e.f. 1990 4'n Ad-hoc measuiê'with full 

benefit of same grade and subsequently the said Ad-hoc promotion has been 

regularized on 06-06-03 by virtue of proper selection test without disturbing my 

seniority as usual the other construction staff who are still working in the 

Construction Organisation or coming from construction Organisation to open line. 

Normally minimum, duration time of promotion from one grade to other higher 

grade is admissible for 2 (two) years which is not for restructuring procedure. 

My service particulars are given below in brief :- 

Date of appointment :- 10-09-1979. 

Promoted to Sr. Clerk :- 01-l-0 

	

on graduate quota. 	3 1-03-87 

Promoted to Hd. Clerk :- 08-11-1989 

Promoted to OS/lI 	:- 09-03-90 (Ad-hoc 
06-06-2003 (Regular) 

Contd.....P/2. 

4 I 4vw 
	

tic- 



(e) Duration as OS/Il 	:- 13 years 7 months 23 days. 
• 	 As 01-1 1-2003. 

• 	 (f) Present scale of pay 	:- Rs. 7775.00 + DP Rs. 3888.00 
in Scale 5500 - 9000/- 

That your honour, from the above service particulars, in comparision, I am the senior 

most amongst Si. No. 1,2,3, & 4 of your office order dt. 26-04-05, but it has been 	, I, 
shown meas the juniormost. 

That Sir, Hn'ble CAT/Guwahati has ,ordered vide No. nil dt. 08-08-200 1 to get 

proforma fixation with seniority. w.e.f. 01-10-80 which was intimated to you vide 

GMICONIMLG's letter No. E/254/S & T/NG/CON dt. 07-12-04 (copy enclosed). But 

the said order is yet to be implemented by the my. Administration. If the llon'ble 

CAT's order dt. 08-08-2001 will come into force, my seniority may suppose to be 

raised up to Chief Office Supdt. 

Considering the above facts and circumstances, you are cordially requested to 

review the date of effect as 01-11-2003 in stead of 06-06-2005. 

I shall ever grateful to you for which act of kindness. 

With regards. 
p 

DA / - 2 (two) as above. 

Place :- 

Date :- 

Yours 1ithfiul1y, 

M 
(Birendra Kr. Rabha) 

os ill 
Under DRM(W) / RNY. 



-- 
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NORTHEAST FRON1IER RAILWAY. 

ffice of the 
DIVLiRailway Manager(W),, 
N. F.Railway:Rangiya 

No W/69/RNY/Court case/Picy/W-.3/ 
	

Dated 03 .-0502005 

To, 

DRM(P)/RNY 
N.F.Rly, 

Sub: Appeal of hri.B.K.Rabha,OS/II for 
review 	date of effect of promotion 
as OS/I on re-structuring cadres 

Ref: Your letter ./ Office Order NoE/240/ 
RN/Restructuring/03 dt.26-0405 

An appeal of Shri B.K.Rabha,OS/II alomgwith its enclosers, 
on the above subject which isseif-explainatory is forwarded 
herewi'h for necessary action please 

It is stated that 5hri B.K.Rabha is being 
may kindly be considered If hiii claim is dues 

DAt 1One appeal along with Its 
enôlosers  

21Hon'ble GAT/GHY's order 
copy (Xerdx) 

senthor most staff 
I.  

Z__~ 

Div14 Railway Manager(W), 
N. F.Railway :Rangiya 

COpy for information to: 

1 1ri B.K.Rabha,OS/II, 

Divl.lcailway Manager(W), 
N. F. Railway: Rangiya 

P-V 



N. F. Railway 

No. W/69/RNY/Court/Case/Poiicy/W8 

To, 
DPO/ RNY 
N.FRai1way. 

Vt9 	If 

Office of the 
Divl.Railway Manager(W) 

NFeflailway/Rangiya. 

Dt4-06.-050 

Subs—An appeal of Shri BKRabha, Os/I for 
reviów Of Office Order dt27-5-04 

An appealubrni.tted by Shri BKRabha,-OSf I working 
under DRM(W)/RNY.is sent herewith for kind diaposaij please ,4 1  

DA/—One application 	 A I 
Dt24-5—O5 	 ri 

w)/RNY 

AfDRM(W)/RNY

FRl

Copy for information tot-
(1) Staff concernéd 

 
FRly 

141~ 



• r 	
. 	

. 	 ( 	

z)  

TO 
I)ivisional Railway Manager (I') 
N. F. Rilway/Rangiya 

/ 

(Through proper clrpinel) 

Sub: - Appeal for review of- 
Date of effect as 01. 11.2003 instead of 06.06.2005. 
Fixation of pay as Rs.7900/- in lieu ofRs.7l00/-. 

Ref - (i) 	My earlier appeal dtd. 03.05.2005, forwarded by DRM (W)/RNY 
vide letter No. W/69/RNY/Court Cas&l'oIic'fW-3 di. 03.05.2005. 
Your Oflice Order (Revised) and Endorsement No. E/240/RN 
(Rest ructuring)/03 dl. 27.05.2005. 

Respected Si,. 

In continuation to my previous appeal tinder reference (i), I would like 10 inform 
you again the following few lines for kind information, necessary action and sympathetic 
order please. 

I. 	That Sir
,  I appealed to you vide DRM (W)/R.NY's letter No. 

W/69/RNY/CoUri Case/Poicy/w-3 did. 03.05.2005 for iC\'I(•, the dale ç)f 
cOed of promotion as oil 01. 11.2003 instead of 06.06.2005. Since my 
promotion was considered against the percentage of Restructuring Order, not 
in normal proniot ion. 

2. 	That Sir, I am a senior most employee amongst the promotees viz. SI. No. 1, 1,3 
& 4 (as per 0/0 dt. 27.05.2005) whose date of appointment was 10.09. 1979 
and promoted to Sr. Clerk scale of Rs.330-560/- w.e.f 01.10.80 and OS/li 
(Ad-hoc) on 09.03.1990 and subsequently regularised and merged (lie same. 
INormal rule for fixation of pay under FR. 220-C (Old/Rule 1313 (FR. 22) 
will apply). 

On the other hand, the date of other promotces stafF viz. Si. No. I, 2, 3 & 4 as 
cited above were 20.05.1985, . 03.05.1985, 01.08.1989 and 
28.03. 1995respective1y, 

[)ue to administrative lapse or over-looked in promotion. I have been deprived 
of the seniority-cum-proniotion in due course of time. In I his coiiection, you 
may please pursue the Hon'ble CAT/OilY's Court verdict No. 8.8.() 1 and 
Railway I3oard's Letter No. RC-ll t/89/CTC- 11/4 did. 7.10. 1997 circulated by 
(.M(P)/MLO vides his Letter No. E/55/OP. V(C) dl. 19/20.01.1998 and 
Railway Board's Clarification Letter No. PC-I11/89/CTC-11/4 di. 5/6/98 and 
Railway Board's Letter No. E(N(Y) 63 PMI/92 of 15/17.09.1964. 

(3) 	That Sir, if considered the 1lonble CAT/OIlY's Order dtd. 08.08.2001 by the 
Administration, regarding profbrnia promotion with fixation. I may be got the 

t~00~,_ 



post of Chief
, 
 Office Supeiinendent in scale of Rs.7,450 -. 11.500/- . (Railway 

Board's L/ No. PC-1I1/80(1'C-1I/4 d(d. 05.06. 1998). 

1 hat Sii it is seen that the htiou of my scale of pay in OS/( i -1 has been 
reduced to Rs.7100/- from the existing pay of Rs.7775.00 which I am not 
agree (.0 accept the revised pay scale as Rs.7100/- instead of Rs.79001-. 

(i) 	That Sir, it is provided that in case of promotion from one ex-cadre 
post to anOther ex-cadre l)oSt,The pay of the employee will not he 
less than what the (Irew earlier. (RB's No. F/P & A) 1-70/22 of 
21.09.1971 and E (P & A) II - 85/1)P-24 of 31.12.1985. 

(ii) 	In this connect,on, it may be mentioned here that in case where 
oflivating pay of a Railway servant on a lower post exceeds his 
pay in (lie higher post, the difrerence between the officiating pay 
admissible froiii time to i inie will he protected by the grant, of 
personal pay lobe absorbed in fliture increments in PaY provided. 
It is certified by I he competent aol hority t hat he would have 
continued to ofliciate post (RB's No. PC-Il 1-73/PS Ill/I (it. 
29.11.1975). 

In view to the above, you are. COr(lially requested to review the Office Order dtd. 
27. 05.2005 and consider my appeal sympathetically so that, I may be got monetary 
benefit as well as legal justice. 

A kind reply in this regard is highly solicited. 

With best regards. Sir. 

1). A.: 

Yours f'aithIuilly, 

0~7~1--A 
(Sri Ilirendra Kr. Rahha) 

tinder I )R M (W )/R NY 
1)t. 2406.2005 


